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(TR iR ufEr wearor faum)

stfergerT
T3 facelt, g 19 SeRT, 2011

TLHLH, 39(31) - @rE g AR 7 FEm, 2010 1 Frefafad yed, S SeiE TR R @ el SR qw
aAfaf@m, 2006 (2006 1 34) T &R 5, 7, 30, 36, 37, 38, 39, 40, 41, 43, 45, 46, 47, 68, 70, 71, 73, 74,75, 76, 77,
78, 81, 82, 83 3R 84 AW 29 T, 2010 T TR TIHR 1 ARG H. HL.3T. 1855 % G Uf3d &IRT 91 NI U
IRl kT WA e G S kT T €, 3 Al i S % fore feh 388 wefed g 1 Gere € g vt
foran T @1 ©; SR e gee St STl ® fon Sokt wied W SH a9, frhl 59 SAgET i USOs shi gl S s
SYAeH HU & W 2, 30 TE HY e % FeEH % uvEE faer feher s,

& = YA, T H1E €, I A et A (HEeM.) R @ iR A JiiHeRn, ThELT, o,
i Te, T feelt - 110002 1 Halfera feran <1 Hehal €,

39 YR fafiée arii@ ¥ Tgel Sod &Y 1 ared 9% el sat o hIS SMET A1 G W e € 37 W B
THR g fo=m fhan smam

3T 1
ot

1.1 : wfere W@ 3R Uy
1.1.1 : 3 framl =1 dfered 9 @@ gen @ik \me feEm, 2010 2
1.1.2 : 3 TS99 H YhIYH i @ hl Jgd gl
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1.2 : gfymEme
1.2.1 : 37 Fodl § 59 qe6 | § T=en oTufad 7 @,
1. erfufem @ @ guen iR 99 fufEm, 2006 (2006 1 34) IFTHE §;

2. ! mafoTes ST’ | SIfufem T U 68 i 3TMW (1) & 31 Fga =maforiess sifuert eifvga
&

3. " aferean’’ § srfeaer stfufaam, 1961 (1961 &1 25) & 10 fafer =He@™ 1 &1 ghaR Afa fyq
3

4. " ordier sfureRor’ | Stfufem 1 uR 70 @ S1efiA Tfed @ gren erdie SAfteRtor stfidd ©,

5. ' oifirepa tfareer '’ | stfafTag =t o 47 ®1 SuEW (5) H ffe @ mivet g mitega i st
hTa €,

6. A" ¥ YW 68 § FAfee wiw 1R Ua g,

7. * ST WfeeRi @ T e o for siffm &6t o 36 & e1efe Frgea erfafea erfueni oI fomeh
faia @ra GUen g N TR HoR i & YASH & oy 38 YR fge sifusrd sifrda €,

8. ** stfurgfea wamemen”’ @ sifufam Y oRT 43 T SN (1) SR STU (2) & 1fF @ Wik gr
sifergfaa TR ¥ ¥ w1 wEmemen St €,

9. ‘"derd stfererrd’”’ | sifufem 1 €/ 70 % 37efA erdfier sifersRtor % oA st % w9 § g
wE =afa afmd

10. " i wamTRen’’ § STl T 4 43 T 399 (2) & STEH ATUEEA g @re WiHehior g1 T
SR/ WA FEATeenst § ¥ i wEeen sifuia €;

11. "R’ ° e SAfeior &1 R, 9 ofwid T8 otdier 1o &1 &g s fod R
P w1 H FF B B U o AR Wi R T € U wE e sfind €

12. IR | et sfueRTr & e ST ©;
13, ““Frami” | @ geen iR 7 Fem, 2010 a2

ST 2
Yedd ST 24T ufshang
2.1 -- 3TEAT 3R el

2.1.1 GTE Y& 3 —-

1. STEAT : Y IR ToF THR & Tiad ¥ F= F 6l 1 B Al @ qRan e & w9 7 e
1 A TRl B

2. viferat 3iR ehded : TTE YA ST 1 VIieal 3R el & Heidl § Ssiel el Guen iR Ak sifufam,
2006 T &7 30 (2) ¥ forw T F)

2.1.2 : Irfafga rfeerrt
1. 3rEar

(i) sifafeq sl Tk quishifcreh SIfeehil BT ST foh ST@E AUy a1 HAqed & Ui | i< i
oferd o1 SRRt T I SIR Sueh o fome H feuft gl a1 o Fremt & sref @ wren sifusi & g
fafeq &1 T Qo sEqei § O w9 Y FA TH S e
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(ii) R Sfeaifad gt a1 % & gu f f7 cafaal &1 T Fies & w9 § e fman mn e ik
e o @ T w1955 1 T g & s fafed w1 T8 e @ o7 rfufed i % w9
o frgea forn M o1, Tt 71 Tl & U9 W g1 Affed stfuehrl & o] & forg fafeq 1 T8 et s
I@ I U FE & A Wd gy, T B

(iii) 1 = =1 svafy & i @@ Wit gr fafed feg e gfkaon st qu s
1. wIfean i shdex

(i) stfufea srferprd <t wifeman ofR shefer o & 1 mer gRen oiR we sifufem, 2006 T &1 36(3)
o Sfeataa fwan w1

(i) sifafea sifererrdt @m gean K e stfufEm, 2006 #1 o/ 36(3) | fafafis vt & sifafem,
U 40 (1) o SUSEl & STTER el g Ted (veioo] i H 1 FaesE iR g6 e F94 1 @
% He™ H A gHfvEa wam

(iii) sIfufea el @ma e gaa & 91 Wl w3 ifafed 9t & fau orgem dfa o
SEREE A 1 IHAgER e gifea s

(iv) s i # stafere feredt oma & wfieat Bid 3T ft eiffea sifeeprdt o o wsft wemfes wiferan
gt foreh afafa afe @ faveivss i {uid & Star & forg fondht wehe o1 =R &ifd =1 Seo@ fohan 701 © @
e HRAR TN 1 S o1 Tiar, WHor a1 Fiaeexon fohar s gem

wg T8 foh 0@ yemafe HiaE s gue afufEm iR fafeat § aff e & aem fean s

2.1.3 : @TE GU&T STfaehit

1, STEAT : Wl G bl U quiehiferss St g oiR o a1 st fgfe 1 S € 39 aie
*i 3 T Frefafaa s e

(i) Tepedt AT fervaferene™ & @@ WEifient a1 Sod dreifient =1 St Geifieht a1 do Jenfie =
i fomm =1 ) faferca famm =1 S @ famm a1 gan Sha famm o feft a1 v fomm & " =1 faift,
0

(i) ®=T TER 5N Aaa w5 o7 T9qed A1 T ST, A

(iii) sTafémm & Tk I f7Ee S=i9 THR A1 TF TWHR g 39 FaeH & T sHifsa @ grar,
T (Hufert) iR fRer & wferer wrw fman @ siR

(iv) @ TR g 36 YaSH & fau STgHifea fondl Teen o1 Teem & o1efiA @re qRan, @ e
SR T (Hufer)  fafifée safy & foag wfeemon g fmn @

g ¥ T 31 o & URY R &1 a1, {59 SAfa & @ iy femo sfufem, 1954 & st
o 37l @ frdterss & w9 o Frge foman o €, At Tow/s =i SR g stfugfe feran e € df 9% @ geen
ST & Shdfeal o1 FOIIET X T TE a0 foran Sem Sfa for T SRt TE 811 It ot QU Rl 8 9=
T TR gRI @ GRel et & ug & fer fafea fopan o 2

W T8 N fom UF HHe § Wl g & o e qere & fdt fafehen st @1 @ safgor femm
arfufem, 1954 & arefia @ Frler & el ol T T & oIg @ geen Ui &1 wifsn 3R shded quei
fope T & a9 T Tafhea SR SH & o TEIeed YNIEH Sl REES €

wg 7 IR o UQ et =afem =61 Forgent @ 1 Rt &g 1 99H, o1md 3 1 fad & o *iE foxiia
fed € =0 3@ frm & o @ guan sifurd frgea = foran smam

WY FE AR o o 3 Rl % URY B W o i ety % i @i WiieeRr gRI A T e
JITET0T 1 qU R4
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2, grfear i shdext :

(i) sifaf=m T &m0 38 % oTe e Gean AR i US4 Fi TS AR & Tfaha sid g¢ Hl, S8l SHeh!
Iz T ¢ a1 fafad o sw wRrer sifafafed faan 2 = fovg € o faomm ofiferfa & sos faw o 38(10) (1) &
SUSE A1 ¥R 38(1) F W B A FHET WE HRAR AR 1 ST % HRO G & € q6 @1
e ekt U srufhfea o5 o1 @ w1, S R ST A steme A1 fean B9 arelt a ford arer gered €
forreor & T W sTaffy@ a1 @@ & T o % IvEn IREU i Hiees H G|

(ii) STt @ geen SRRt ®1 7% T € 1 3T JeE 98 favard i o1 FR € (F) fR tm i st
S @ i et a%g i =, G9erd @ i e § o gen @, Wt 7 9 U A Shergei sl ensd g
W@ 2 99 9% U At w1 fRet o e fafhan sreenh Y sifafed sifuer g0 o ®9 § Wiftsa R
T B, AT HACT

™Y Wl UH I Al Afeen € @ Sueht Wa UF UH ot Afeen fafwen e gr wwg s faw
srfyfea rfueit g1 v &9 ° Wifsa foan T &l

Ifg T e & UvEn ST Tafthed SAEEE 98 yHIfE s € foh ww safa @ fRdlt 3 @ ufea
2 e srfuafed st @ geen e 5t fawiie W fafaa § smev gt st 1 fR © wehm TR 9
fordlt @ a5 & 99 91 39 U FE F A A9

W ¥ IR R o feerfa ® SR ol wren & fed & @ guan sifusi T wafd w1 9w Few % wem
& o8 @@ @ Hefd w1 H1 o3 F T IR 39S W-FqY 97 afufed st g <

(iii) s5e srfaiea @ quan At & fefatead waea s, fh:
(%) sAfafeq st g0 fafeq =t T Of0 & aRaR T8 9+t @ o, 9% sue augefia & &
fieR ferelt @ =g 1 i, Guens, YT = aee @ fog ereta € T, 1 e s,

(@) ST I8 FHIHE HOM fF T8 Y& W HRAR SR 5/ S 39 TR &3 % +fiol FRER
T @1 B SHS G ST i Tl o1 ST fehan o1 @1 € 1R 36 oiea sif¥fed tuerl i S8 gr
o s,

(1) @ Y U R aeget & T 6, Afg stevae @, faweryor & foaw Sure en SR S e
e ST UH TE T HH 1 HRO1 & Top GElt gt a1 Frrwior, wrek o1 fomht o T o forw wewi 5@
st o1 39e ofiF s U Frml iR fafeml & Sooee | foran T B

(%) TR, wedaeor 3R ST EYM & WSl % forg Fud o Rt A sifEiem & fag @ foran
ST

() 39 AfufTam =1 39 A¢0F 91T Tu f49i 1 Soersd S ® 9red fofed § o fhd feeem
T 3T FHAM;

() 3 IURAE &7 & fiR 99 @E FRER & STihe TR &l 41T T&;

(B) &1 HEl AwIH B, WE HRAR TR I R FHH H1 Gl SR w1 FAwIer wam;

(S1) o9 Shdedl & SaeE § SE g FohT T gt frdteror SR Y T el srefarteal s ofarta
T o1 3R @ik k1 e off €, 1 e e W@ SR e sifvreral Y giaar sifafed st i
WA T TR area R fen T g

(&) T i R FRieron I S 9% 9 @ &% fau savas e i arfufEm @ sus et s
T el % SeotEd § @ aeqat w1 i, Senr @ aege w1 fawa fee e 2w w6

(31) U forelt I 1 Yehm IR SHenT FRieror sam ok G o Sueh1 98 9<e @ for suw ergufed
e A1 U wE € S 59 ifufem SR el s erqurer T sed € SR weeta suk & fore e fawa
I qREH FH HT A ;
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(2) afk frdteor e & vveTq @ geen SRR 98 U € R @ SReR T | orFid & fog
Tt vl o1 efashav b @ 9o o erfufed eifuend w6 fafafe emuR 30 gu ford @ SRaR STRe Hi
S i TS AR i A HfAd FRAE R T ARG HA;

(3) @ Gean FRRE 3T SR 9 o1 1 qal R {5 e uReshel i urer feRan e @ a1 e;

() 319 & H foiien @ 1 ARl & Fou § Sl Hun SN U FRaTE R & & g
srfufea afueni &1 RO 9 iR SThT TEm@ar Sam;

() fafml & sream@ 3 ot oEet 4 § Ru MU fagidl ok Renfedel & sHuR v=m@d it
TRUTfeTeRTE % foTq @re Geen ST 1 GaR I w1 G SHIT;

(o1) U@ arEtaa Yehell, ok fasna & g wfaftg fepen won €, Sow @ =1 a&qeti =i fasa & 9
freg =

(A) 3 ®1 &9 % i W FRAR TR $ Y GFa9 FUM SR GrE FRAR TR g @
T i 1 Qi o S 1 g S

(1) Heiferd T &9 § st Ta oot sifafed STfuert o1 @ Ren STE g S T M S
FHdeAl 1 A H

2.1.4 : @ favewes

1. o1 : 39 fufam & a1 @ faveivs & w9 ¥ fgfaa & fou #1 =afea a9 a6 iféa &) & v
I for 3u® 9w frefafed sEda = & -

(i) fafer gr1 @ & wenfuq ot favafaame & @A fagm @1 9 e foasm o1 gaa sha famm
S @ foee =1 @ grefiest, @ iR doe § At i felt a1 Sadde @ ay foee o gt a6t
e T3t @ g1 a1 e "ee (YRA) H @ favess & o i ade STl Hhich WA Geel ((9Rd)
1 HIE FEgH B, A TH YAl & [ SH19 WHR gR =G R i w8 o gHded el
& iR @ favewer § w9 9 %1 dF 9d %1 eged 8; iR

(i) wifersror g1 frgert @i srfergfera fondht o€ g @ fawetue & &0 H Frga fhe ST & forg siféa
=ifta foman T Bl 9 foRelt o & =i gy o+ Afe Tl =t o @ staftgor faro sifufEm, 1954
% @1 Tifad &I g ik fveivss & &9 o Fgfa & fog siféa siftd fovan T € qe e =t @ favevs
% ®9 § 9% & UG L 1 I B

T A HIE AT 37 (20 o IRY T H a@ ol @ sTafgso fane sifafem, 1954 & Iuasl
% 1A ol faveiue © q9 o8 <afed S8 @] e arelt Yo o et iR vl & 316 Ted gu @ faverye
% UZ I IR X Thel T 99k I8 SR fafed w1 T s g 7 e @l

2. A
(i) @ faveivs @@ *1 37 aggei w1, 5= 57 g favermn & fau son @ 2, faveror wam =@
AT @ Segeti 1 foveton s § @ favevs T8 SrRel 1 qeF Sl 3R GHI-gH9 W @
FRTOT gRT Sfiiieha Tt Wfshansti 1 oft urem s foveryor ol w @ favevs g gwmer fou s
(ii) e sgat 1 faeet o qu 8l S & 9= @ favevs: geu 7-a% |, guiieefd, sifhfed st
3R @ et % sl i YA R S
2.2 - LA AT IEW Wafa fawa &t 3gIur o @t uhwar —-
2.2.1 : ST @ @t Tfd

1. ST81 Qe GRam AUl 7 STffem &1 U 38 i IUEW (6) & 19 YS9 Hi T8 Wfeaal 1 TAR HLd
T HIE G T A1 I S e R o ® o7l o7 9 sifimew feu S Y aidi@ @ st 30 A
#1 erafy & fiR ARFET Eaasi S 39 A+ 99" R W 59 Afd 39 1fEa feman e
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W ol TEish AR 1T TEAES i o G W Uee WrE el SAfshi, genferfd, susht g a1 e
T T THEN BTN

2. @ g st ¥ H g W g9 % uver 99 safa | oEn gEe iR seEst S Ry
T § 3, genfierfd, ST gfaa =1 307 R e SR W SRER TR g 9 &9 4 3= Ay o
Sl

3. @ e SRl a1 3uh gN WitHehd fonelt SAfe g e forg S

4, S <At S0 o W@ @ o7 fRdl off Ofd F Sexor oF & <R erfvreral § wiE Teas, e, R A
THEH T8l M

5. IS0 o aren Afad Ifer@ a1 TS U W FiS e T8
2.2.2 yOLURT

1. TR frem 2.2.1 ¥ e 35 a1 ol & v 7 W U8 e g gsder R e fees o g
71 37 SEE! AT fRT T o 3R UH SEA IR WiE o 39 YRR stfugHior fehen s st R @ geen
et gR1 STt fehan T @ SIR ek W SH Al 1 IH Al 1 Ty o g 1R 1= S it
T U & Y& 1 ° TH v0Aus B e T IS0 A1 UiaE i AU i gEfUashal feRam STa|

2.3 - @I G ATUeRRl GRT @I agedt 3t 369 Hefaq wnmit s arfimmor

2.3.1 -- Torelt @mer grem IRt gRT STRTIEia @mer a%q &t THig &1 U& - fufEw &1 o 38 &1 ST6m
(1) & @< @ & 1 A yds wre a%g & fau @ qran et wew 2 o T R 39 =afs &t 3w e
e %] AR i T il

2.3.2 -- Wk o1 Fue™ & & fau smevr/duus &1 u&u —- el @ gran s 3 sifufem w5t o
38 W1 SUUN (1) & @ () & N @l HRAR AR h1 GRfera ARen § @ oeg 1 @i @ a8l

1. o8 WY o W Y1 O % TIEI 6T 3 H @ SRR SN hi Tk AR HUM 3 G FRAR 3R
T R T T HM, 3R

2. 98 URT 4 H @Y HRAN TRE ¥ Th sy Toarfed e i 379e T T

2.4 o AR faveraoT -
2.4.1 : AT O R UleRaT iR faverwur & faw @ 9w it Gfq -
e e s StfufEm i R 38 1 SUHMN (1) % T (F) AR €W 47 (9N 47 (5) & fgem) &

31 faerw & fore @ 1 T od I gHe o1 faffSe ufshan &1 arem s, st o
1. A 1 od HHE HH W A < wierd w1 3utkfa gifkea wm
2. TR foRT U gt g SR el R T dieEl O eEdaR g S|
3. HREAN AR hl Y&U 5 &% T I THF o qHA HET

4. I WY FHREAR TR T8 Ghe FI1 2 T 7 IR 1 397 fafmtar, forates =1 verendt 9§ sifiqura
foran & 7o U@ fafmia, foms o) yemewhdt & ot T gear §t S

5. afg STt i A9 foreht Gt g ene © feran S @ =t T o ol safad SHY o R gt <9
% Teh MM W, A TH UM ST ¢ 1R e S8t YohR =1 Siwon i T ®, T @ qen @ favevs
HI TH AR § G W

6. STl TS @Iel Y& (e = e favero % fo faret wmer ag 1 T @ € 9 9% T A
T AT hT GIE I Al bl FOM FTd T o A # 3R AT R HAOE S R o W o
A S € S S W T S
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7. foveo & TISH & faT @@ a5 1 T I aad 91 gad 91 o SUge S | fern s
9= 30 yehR &g foran St e for <79 frame, anfeqa on gt axg 1 <on o 7 & g &t fHanfa fewan
S H IR grEurEs 39 doss fhar s ¢

W A et Hiersis Yeet = fafwiarem HRER S gr =1 T 2 iR S Al et dierss S
=1 faf-midy@m HRaR STe g o= T § 3R S8 A % €9 H Hieteg A T € 99 oTen ¥ S
o Hiceg e STufea @l e

8. Teft sidetl a1 Al o1 3 S ¥ A favelvn & fo T § 59 R Sfud ®9 9 et e
ST iR Sfed €9 @ qda R $fad w9 9 war foran smom favenw & fau 99 T e @ R T @
v W fAfafed e fhan Smam-

| 5 =51 e i
Il. o9& 959 &% | 99 A S A
1. 91 G0 w3 *1 al@ iR e
IV, forver = form st ST et s
V. 1 ® eten T ufRet afx i @, w1 yehia ofK wm
WY AR AL T Giews eE 9 o @ § e dee R frefafed sifafed gee @t -
(i) ¥
(i) T S T e
(iii) ¥ +E & TH %1 |
W TE SR R A W 1 T v Af § fern ST s @ wive gw fafed fEn s
9. Al 1 3HH 31l fafed it 7 Gfd Yo feran ST oiR e feman Som-

(i) 9 1 =R 9T o faenfor foran STem =1 veet @ & Hows 9R G | foar STon qen v
9 U Gfd o Feeeie SR gE1 e STl S A Y Wbl e i SR o safe @
form T 2 59 Afe & BEAAR A1 S I DI A ST

(ii) Bt ST© 1 TR I T | 9% fepan ST SeH T sifiyes o T &t sfdaeg &1 @
9 B Tl

(iii) S5 = Aaa, THAH A1 ST SMEE & g0 €9 9 A FHAS | 3fud §9 © U S|
HEE Y SIS & ThR 1 HIeT STQW SR S Tig A1 31 SESen ¥ feuesEn s

(iv) aam & W | 99 T q0f €9 § THh HES & T= ®l 9R) @ @ Sem 9 )
srfufea i =1 @re Gean Ige g1 wifehd el efuenit & e&aier il iR T3 1 g ge
ft 7=t R faueE STeh fr wafa @ T famn T R S st % T A S w1 B wi T
Gf & o STom fEd R RS 7 T i IR Al W SRR A1 SIS Y B 8N WY

g e o afx {59 =afed 9§ T faan T € 9% S%daR A S *I B H W IHR FET T
o 34 Afd H T W T 9 A waEl % SR A S & B ol S

W Te iR R AfE fora St 1 o=ff W srfufed s % TEER © SUHT SRR 39 YHN
 fon o8 oM 1 FW Y oo A9 a0l §9 F gehdl T a9 @ GUET SRR w1 e
sfte/sfiel st e @R 3§ wie W sfufd s % TEer 38 YR e fad R o7 1of v @
STMYM I @ Heh T WTE GR&T AR T6aM % TAeH o e U6 el & Jois Siie W 310 THIeR
Ezulll




THE GAZETTE OF INDIA EXTRAORDINARY [PART 11—SkEc. 3(i)]

W T AR fom W&l foel shan =1 fenelt wiftrepa Sttt T T foren RN © @i WH wrrel wt
W e el & e s T

(V) S, Ada A1 T ST & S Toh ¢ HETS S TS Jaci a1 U0 57 SR § 1< T
3R SARUR e ST 9 9= ool a1 €0 i Tl shi q=f W Wl S H1 998 R Shgl ST
3R I W U9 K1 g1 kT G iR T B9 2R TE D19 I & SR e iR gEd 2 i &
= 2t qen o1 < B9 Yehe & GEA AT W N GAH A R KT MST Bl A A BT o H FH
e 9 W UuE w G H B9 E

10. AT i e 1 qRa Fefatea Gfa 9 den smom -

(i) v&9 6 H AT & Wel fawevor & fau T & T 901 Fl does SEH § T 61 sFaed
1 ST W@ HT W < @ faverte & ety Yhe § Ss1 Ssam)

(i) g o T S AR T BT Fiors ST § Wy 6 H [ it wial % oo gid Rt sugs
e g sifafed sifueR w1 e STEm; #iR

(iii) 797 & 99 NS 90 B G 5K UE Kl S WG 6 T HT Tk Ui hl WIIHT G
fafeq =1 7w & T, AR W FRAR SRS G TE SN fohen e €, siffeq sifershrd Bl g
3d U, AT JARTEIE i SIS ST

g ¥ foF A @re FREaR SR fREl Yt FamIen i T i 9SS T8l
? @9 T3 & =9 Wl siffed eifuser & wg St feRen s

(iv) qawsta faam fasidl & STTER 90 i & fau T &1 o1 & fag, 799 o 1 8fq,
UM T YR, AIIHH 1 SHIT 6T, TReRA w1 A 3iR T3 1 sreiedl $1 SH1T W &1 HE 31
I I I I W @ AR g situgfea fe S

11. @ G i i @ faveius &1 199 & Tedl 961 1 didss s S T E 3Y A
1 T Ui AR T w1 el A & T f g1 o1 ST TR T € SEeRt B9 w1 T qia SSi|

12. @ GR&T AR a1 Wit SifueRi) sifufad o Suadl & 1€ fave & wasH & faw
o T geAsie foaae, saoy/fagers & faw T o foer, faver o & fau T i Suge sfewen § sy
A & g & foe fafdal § gra-ura w fafed few o afwedt gem

13. 51 off i afReft Rl T § <o S € 99 e e ufael | A 6 Seo e W e
BT oad W foman S|

14. @ favere/ffie wEmemen 1 favemn & fau 99 T @ & T4 &1 e 9 e S w
it g fafemi o fafafése feen smom

TR ; Yokl Teorfa & <= T @ (Wierss e A1 YehsT) i, SET qe TieA @, Yl i @
o1 o1 et & WY SIS WIS R SHAM o % frw S stwm Afg sifres Yo, STt g et
o 37ef STUSIER TrReft Tel T © e Wietss e o1 Yehsl i GioH o G997 %1 TTEl HRAR
SR T IUReId | forn ST =1 9% 3R T &l <M H UH T &l Th 91 T 9§ Afaen el
1 Iufearfa o foren STem den 4o oiaa w1 SideRgst ®l T & @Y faversor & faw S S qenfa
TH A 1 A gawste fomm fovetvo & fag 7@ feen smam

15. 5181 @TE ! o= A § A1 99 B U Wik R w1 © Hierds o 1 foror foRen s 7 eI
3T Tl § TH & YRR HI H9N T G T A Tk § Afw W Y i Ay wI are fafed wwen
T GHYE FET TR BRN SIR S W1 1 T T U 9ET HAT S

16. Yot Gl W % T H1 A1 1 faweion & faw @ v/ M gameren 1 e fafifie
w9 © A& SO
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Yehel @I AT T W T U/ /AaE & fera wera TR s

. o gt @m we fatma | 8 X 1000 X 9 &7 HH Fag" &
e feren e

2. W B IUMH W Yol k1 T oI TR U ouH & fo v g et T

17. T 2.4.1 (15) ¥ safaw= fdl 9@ & 8 gC H favemo & fau 9§ T T ®F A A
T T qAT | ST S T foh 98 @re favess i fdel & gfasa 7 3

FrEm 2.4.1 & wANA & fau, w7 76 Ak AR wEee @ faw g e mn @ 99 ses
aref Sfeafaa afwan 1 e T foan smam)

2.4.2 @ fayeer gRT Wrer At faversor

1. fowaivor & fou @m@ 791 & Yo % W eF W e favevs a1 Sus g Wiikehd g SRRl st
T U g K1 H1 B19 & FHI F1 GOl S W o g2 Gl IR SHh SIEd SR W ohil gE GS1 W HAM SR
39 R FI G5 HI TG HI A HIM

2. W YA, e siarfd =a @ wEreent ff ¥, Sl Sl savae e, S @ gea st/
q U @rE A IO % TS & AU Hed WIS SR g a1 sAfegfed fean s

3. 9% @ faveivsh gR 9w T e Wi 22 g8 eraeen | A1 faveivn & fau suged €l uren S € e
9 TH T % W 8 1 alE ¥ 9 T 1 ety % i 39 9R A siffea sifusei w1 gied o @i sud
TE AIAY HOT TR faeemor & fau T4 & W oW FH G50 S

4. TE® 2.4.2 (3 ) & TTEO1 | @ foveiues ¥ AU W< 8H % 9vaq Afafed STt sl vl feew
I e GRET SAHER 5 WS T T & T 91T 1 [l & & fau @ faeewes & sl

5. T % W B9 % qvEd @il faveivs T 1 faveer san @ e iR favewer s {al, fod
fogetTo &1 UGl 1 Seor@ e, Sem favee Ruid wew 76k % SER enl S Skl =R wiaa 9 erfafea
AfrRRY 1 ATt ST o siferehiiRar & o1ef @ et Ui S i © A1 TrE 9% 1 el 21 faverm
i ® @ favevs gR gwER Ry ST oIk 3w fuid 1 @ favevs g T uw g % 14 T % ofi
ST ST

6. Tergeiwor o =1 <1 wien siffea eifuenr ol iR o1 Siard & forg @ iR weh i @ geen s
=1 e & foaw Ot STl dun U 9fd W $RER SR S At S

wg 7 o AR T W eH & 14 f&F % fier Sqent favetvo T&T foran S wehar @ qe @ favees sifufed
ARt I e GREM g 1 U1 1 FTH hl HRU 34 G Gfad wam 3R faweton § @ el g9 1 fafafdse
HAT

7. WIFERTOT g WO - WHT W ATHN/SATRR i TS favelu i ugha formes ot derdem/sehe/eng
g wE e WA/ AETs Jein/ - fae/sigene ot € SR STEnT @ ogett 1 T i faverTo
FW & fore foman smom denfa, =ft faweimw &1 Of & fo o7 fga § #E fagia sy 76 ¢ 7@ sfawsa
w9 G T/ faversoy/faframes sifyewton grr favermo & fore fafea =t w8 fafomm= wgfa &t eftera foan smem)

2.4.3 : @ favewer &t Tud W stffga 1fueit grT wraR

I A W foeR w3 % qan sAfafeq stfus &1 fafea 9 sifvfafaa fhe @ R0 (FROT) & SR
W7 T4 ? for Fram 2.4.2 (5) % sl @ faveivs g0 < W R gfeqel @ 99 97 o1 wE @ T A &
T § T 9 Rl fvetr & fore ffds wanmeren i 3fvd wem o af T ffdse yEmeren w1 faverso fod
TH YAE 1 ¢ Toh W o g, STemeh/ e w aelt o1 3o wre uered sfatase € a9 genve w31
% ISl HI AR B
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2.4.4 : ohal @Tel TaYATUT ST Tahal ©

1. T I&] 1 HIE el AE I TH S1=1 1 © q 98 @ AEw g afgfad gfman & o1er @@
foreaiver g1 UE o 1 Tavelau 3 Hehdl €1 9 UE1 T H HIE hicrs gl € a9 shar G sifufed i @
Tufer w1 =T 38dd Y 3R TRl @ HRaR ST, ¥ Te) #IH &1 S0 ot # g eifafed sfuentd
T eEEd W R T SR SUgE HRaE S|

2. A el STH gRI BRI TE Wi %] 1 faveivor @ foveivs g w1 =ed © q6 98 98 W ued 5%
o S 9 i e i g fafad o U @ 9w w1 faver v v % for, e see su st 9@ wlw g,
foreetaor &q whm|

3. Shdl gN favemu & fou faw Tu T 1 s few 2.4,1 & ISy FLEvas Rend |fed ar] Bl
4. a1 favervo & & fau @ favews &I fafed 19 o1 6= F:am|

5. @ faveivs @ o 1 faver o s & gver ae RO shar sl deim @ik 4k fuie o =g uren st
2 for @ ag srafifsa/ e s arel/Egfa = sfufem o1 fafeml & o fafsa ame & sred 7@ € 9
@ faveive erot faid 1 f ufear § S &9 & sifufea st 1 S9m 99 & o @ a5 i T off it
9% STl Shal i RO &1 T Ufa Sl

6. Toreio & fou @ o & 9 g1 & 14 KA & e @ favews w1 {d 9si sl okt e
7e | B

2.4.5 : W@ HRAR MR &1 Gre fagemor = srfuwr

1. af% g @ SRR SRR ¥ 91 foran w7 © a1 3 frgmi & fram 2.5 & erefie o safeq w61 A eie
w1 SR o1 faffieat yehe #1 W € Ak 97 T & N Gn w1 faveinn wH w1 gy @ 99 ¢ fafed § @@
e AR 9§ 36 T i fhe TAusTa getaa foeerso & fau Thueeets sifugfea yermnen o 95+ & fag
fafad & iy Fam iR ifufed sifusr 1 39 a1ed gfaa wam

2. W TR AUHT TS Fefad/uh T T T S Afugfad ganenen ® A g9 i e 2,
4,1 % 37 fafed =1 T Jfq o sifafed Afosrd &1 QU@ Fiaa wm -

WY ¥ foh TN TR TUaoT St AN 1 98 @re SRER SR A e 2.5 & 1€ weEn fh
T Al R TR ST @ FRER SN gRI TIE Sk g9 a1 Aeg, 3aiol, WSl = a1 siffed
ATl g1 Fenfaffes fovell o= 3f=a wreE g1 fhan S|

WY 7% SR T TE yenfad FEARTeIen SEi W A AfuswR T Hi AN o T a1 SEIE & T B
i, STe1 el I &I, Bl

3. T & U B HI A@ H 14 7 & iR @ fowersh/g@ntid TR 1 qRErsE T 1 fagero
A :

W I8 & IR T *1 faveinn Sus ww g9 w1 ake @ 14 KT % ofil 1= R s gk € 99 @
Tereaiveh /oo FETeTen 1 YR Sifafed sifushit i 3R @ G S 1 SRl <d U ged wam SR
foeror § @ ot wwa w1 fafafés wam

4. @ra favavs wew 766 § KU MU ywy § sifufed sifusrd ot fovemor w9 =R wfan Seim o faveron
=1 Ofa STl wam

2.4.6 : ANTEd 3TRIGRNRT T 3TH

1. 5@ @ faveivs &1 ol & foeg @ wReaR TR g/ ifufea siferi 1 & 46 1 S9SN (4) &
el fohT T IYSY o STER oTdiel T Wl © e sifufed st g gy @it T it R foeR e % e
R WE HRAR SRR 1 AT oh1 G < & G991 Tl 37died & W eF & i &7 o i erdiet 1 Froem
AN qen e garTTen ®1 T % Tk 9W i a6 3t s 9 susht 98 19 @ T faveves t Raid fafremt
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% arefie fafea =1 7 wfwaret & ey T B1 UE o wew 8 H 1 S iR 39 ardiet i erfufed aifuend
T fovemor it 9 &t 9fd 9 8 & 69 K7 & SR wed fowan smom) 39 stea fAfis yammemen =1 fwid sifan
Gl

2- IR & o Fenfaffie aqfea soen °, fSes iqia 7 1 @Sl Hi 94T W@ & fag aResd o§f
?, % o1l erfufea sifeerr =SSt 99 A 61 off GRied w9 @ 5% @ e 9 geH @ T wgfea sreeen
¥ @l Sl
2.5 : Tafga wrwmt & ot gRT AR I

2.5.1 : UE S former fafa=r womem @1 wrE, seEa € 9% e 9 H ST WiHRR) Sl TH TreE A 9
T 3R & Gafed Y A REE At 9 gafua faffeal & em § g < oIk o ®9 @ 98 guvE s 6
Geifua safe i ifafEm w1 O 66 AR sifufem #1931 & 1 s T fafEe % gEeHr % forg AR
fopan T R

2.5.2 ;- AT, & wel TR 2.5.1 ® o G AT | w1 uRed el € a6 98 9% We 9 H ST Wik
1 ot gfea &t

T 3
=rafuta iR arfuetor i aTdier
3.1, =Efuta wEarteat
3.1.1 :- S &®/EA

1. SAffed SR & Ued 76k | @ faveues i Raie &1 9fd < 81 R g =t o) T fo=n =0
? o1 o =Af e T ek W oiR o= fafefieat & fromi & Fram 2.5 & orefi wehe 1 € € A ok fashar
71 fafmtar Afuf &1 9 46 T 34| (4) & MaEER fufeq iyt & wmg @ favess w1 ok
el & faeg H1E ordiel Wwigd X Gehdl & 3R <& U 37diet i @iftel Y 5o S €, = sifufem 5t om 46
HT 3T (4) % FeeAIER stfafed stfusrd gm0 fore T e & s/gave # & wamemen g s fare 9
@ faveivs & Frepdl ot gftc =1 S @ o1 18 srdiet & 1 Sl @ a9 sifufed sifuenid f9 et & erefig
Tepedt safert =1 STRIfA feman 1o @ S SMT¥R W At 1 Wil 78 Wal hid o folg, i 5 TE Seets RE
T g € o 7 2w atfufrem & onefT shoet YA 9 e 1 qenf, At Seotee fag e @i @ R A TwhuaeE
fafaml =1 eanel & o®Y © 99 q¥d @Y SRR SRR 1 39 oo GG |

2. A% erfafed ifen 9 fafess T gea @ o T Seois SREd § S el § fohg etfufem & Sus
% i S YA 9 S ® a9 9 e geen SR %1 9 wfw gry e e foran e @ a1 9 fremt
o fraw 2.5 & orefiv g safe o1 9m @R g qen o faffear yene 1 W € s @ & fohar a1 Fwfar
orge deie & RO 9 g8 @ S99 Afuenfer orawre o1 =mafoiee &t & foe =t st & omet T
AR HIgA UM SR WIfersha |

3. AR TR Hi WEd & & faw witgd w3 & fou sifufed sifueidt & 9= wra g9 & 9v=ma
TrE G AUHRT HG fohT T sTienfod sToey/Iectsn 1 =EfueH i % fau =i dAfusit & 994
T ATAZA HIEA HIT|

4. T R At ¥ =rafioied & fau e fRu MU emEsd & urd ' W =mafies st stre
HTEaTEdl AR HM|

5. =t SAfuski & are sfufE ®1 ur 50, 51, 52, 53, 54, 55, 56, 57, 58, 64, 65, 66 3 67 B
AT <A AT hT =IO I & YASH & AU S w1 v g

6. ITUfTaH Ft U 68 & 27 =AEfREH & YASH & fou a8 e s & fau fe w=n fod safw (safw=i)
3 fram 3.1.1 (5) § e stfufam & suel § 9 fordt SuaY &1 Seoted fan © o1 ef o Fmi o fafee &t
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T AR RiE STy foha € qe =i iR Teel T safed o safadal il gEA SR R S ge
H faffEe &t T T safy & fi) (S fF 9o & afial v &1 aRE @ 99 KA 9 %Y & T gn) s fama
% HaY | IW/IT TVAERT HT HT STAE M

7. BH foreht =aform =1 Tam 3.1.1 (6 ) & 18 <t T8 Tsh g1 | 39 A1 3% 51 HING fRT T sifeRfaa
U T TepTa SAfEm i 59 o/ a1 ke Seots e 8 iR 39 Ael i GHeTE 1 i
Ieerd HOT| @ foverss &1 A &1 uh 9fd TH g & |l S ol

8. A & faw o &1 T aira &l =i siferl 39 =afe o1 safaa e favg Swrfart &t s
@ & o 3uS kg fafty 1 0 safe g i foRT Tu sifrenferg eTaue o) T S a1 98 SuSia s
o arfufram, frem a1 fafreel & foFa STael 1 Sooiem fre SR =Y araa stfuesse fvan w2

9. =AU SRRl T8 SAfe a1 SAfR &l TH IES 91 9@ S 98 S % e, g&Ta 99, T=d
T T AW M R AR evTsh & df el el aiie deh gAars i TAfi| wa

g Fem 3.1.1 (6) # ke = &1 dafva A & g0y W AfsH fovan <1 9 ¢

W 7% 3R ok Suge frem 3.1.1( 8 ) § sfeoifigd GarE i Tgel ai@ @ 90 A % ofiex =i st
ifam STeeT Wkd

10. T TR 39 Frm & s1di= et sig § o stfuenfiar & = & sifiessti & 99a § 9 st
Sy & &9 7 fge AT 9|

11. 3@ oM & o1l e id T el sl & 9" 98 vl el T o el & qed iR
R | ofera foRelt safad w1 Iufeera 1 Ted 37 A1 THI his WS TEqd i, S e SAwE &
T H ITART A1 S i fRdt fowa-ang & foaw g 71, & fou suet sutkfd 1 gitea w9 & fae g 99

12. AfE 1S =afa Fram 3.1.1(6) 3R (7) g0 gensrifid Sufterd 2R o S SYd & 1§41 F3dl @ a9
=rafiae sTfuert T8 =fed &1 Tgufeerfd § T8 i & ®RU &l Sffafafad & & 99 Sid Y Feh|

3.1.2 : ratuiaes TR T MRV R IHY Hatyuq fawa

1. 3% =mafoias st & gre Ted fRT T e W faER w3 % 99 SR 98 I & S §
Tor for safera =1 =aferall & e Wi &1 ¢ ® og/a wiie afvan fram 3.1.1( 5) o fiée e o @ fordh am
% 1 gelifaa yemafes S % < 8 T A § qe 9% fafed § e gr v wnfe siferifud e weh,
St o Sfed wmel, SR S erffem w1 gETa ¥ @ uwet & SR @l

2. QY A =rEforen SAfeehrl & THel Feqd ohT T wer W foeR i % UYEI SHehl 98 HHIMM
STt 2 o ot e = fom oafeaal on o7 @ forelt ook foreg it St 1 E € <@ ke o aensifissfer sifufam
% U 1 SoooF el gaT © 99 9% U9 At & faeg e w1 @i ) gsm

3. fEm 3.1.2 (1) & 2109 foru T w8 o_w o erfufrem = fem o fafemd & 39 Susel o1 fafafds
o o feeRt ared sTo fRan T © oI U fafree & fore s oy | way R B e Wi sififta
H I =T AR AR T ORI 49 & SUSH Sl e ®Y 9 &FF W W@

4. U9 % RY W I@ Bl iR =mafioias sifusi gr swmar fwu sme)

5. =EfuTEe S FEm 3.1.2 & o1HfiF fRT T TRw &1 U Ui S§ SAfR A1 AR il SN
fareg S 1 T @ 91 3H WE GRen At 1 oFf T ufd o fen =i % fag sree wied e 2

6. 3 Froml & 1efF S &1 T H1E YET A FE AR WA Al A AfkEl W arra feran stam S
faeg =mafoiaa srfarfear w1 € € a1 St 1 T © IR UE g 1 i ey Frefafed dfa & s e smom:—

(i) 35 =afed o T2k &9 § 39 Wibgd wfaffy w6t aficg = fafaga & =
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(i) =9 afe & From wF © 21 35+ ™ 71 Ferg ©H W Sl | ST HRER R 2 21 Afwmmd
w9 9 w0 R W Afeny & fou sifid w9 9 R 2, 9 sifgw framm e e W e
SR ST STQ;

(iii) =fzx frem 3.1.2 (6) (A) a1 () & o1 fafafie Gfa & Tt g 0 s =1 39 =
il 7Y foha ST Hehal © 9 W81 o oAt e i @ A1 SAfaw wd e W A S8l SRan o @
R &9 W 1 foman € 1 atfieny & forg & fopan 8, 59 9l & a@d §R W A W8S 59 T W
TeraeRt oo smam iR @R fofaa e w &) st g wifera fepen smam)

3.2 : 3TUteT 3rfreRTur
3.2.1 STl 3TfaRuT & W R & Ug &t ordar oik freaw

1. g =afa fordlt erdia siferartor & derda sifusrt & ®u ¥ fgfed & fou 99 a6 siféa ==&t g <@ a6
o o *1g foen =mnsder 7 8 ik ST e 1 aii@ *i 65 a9 #T ag W J H: el

2. T TR G, 8T T A0 Sfafied ¢, Ter™ Ui &1 ==F R STwm| ==[ 39a dF safeaal
¥ Tt a9 99 9 TF 39 S=9 <Ied &1 Us 9aNd <InHe 89 el W UE ofdid STl srafed g,
T TR &1 fafy afag 3ik 59 9K & qafyd faum &1 |9fed anm;

3. T =1 famifet R fafreea nfed T9a % wewi & gua g R Smoem T sTo fawiie T TR
1 g S fon derie it w1 fge e & o i e o Gefia Sevash hed Seru At U
BN famiier fore g eremefl ww @ eifersk @ q U6l SR Al & %E § 1Al il hEHER W@

3.2.2 WBTEHT T & Tar & TragT it o

1, gETEty : ol Afeehtor o1 diere sl 92 U801 3 i dRi@ | 14 oY i ey & fog an 7=
Tk e qh o8 Y93 o 1 Y W@ Al €, T8 @ S off Tt @, 9% ¢iia wam

Tifam s« 9t swemdt srufeafa o fo=r fordh =R @ o1dia sifuasor & eri sifusit &1 u5 Raa g
% a9, it FiT SR A1 T59 TR ATUiEn & Susdl & o ER frdl o =t o frger e e wom
H W G SR T IerhRor % THe wrEIfEA SH WHH © =] Wit v v fifsm g e

2, T et ot Aaw T 9= : eTiiel Aty & diedia stfushl i S§ T, fSe srdter stfeeneo
srafterd 7, % WaNd e =mneter 1 Hea daq 1 9™ foRan S

TR A diemi STt FE Targa e s1eiiq UeH, SUEH, SAfverR vfos iy o fases o1 sfere enfs
e femen B e U ol I & od ol YT whi TRH A1 it Ao ffy o Feiees & steee o e
I w9 § Yagh wER, A g e, forg e R faw w1 @ ¥, Sl e e s

(i) =rarara s ; dierEiE stfersRRt SR A T (fSee s el sifeeReor § U8 4R Tew e
o S A A1 STl SATHeRTel W UE T SHIw B WM W A1 S SE WM % forq) & faw ann ww, e
o1, SATRITA WA 1 UREed SR S6 TR & 311 fawal &l SE oaeH, SH S W U HH 1 EhER
B S 3H T § o st sifereRtor sraftora €, feRdt ften =mneer 1 @ € )

(i) T2t amn e : ey sifveit 5@ T o, ford sdier sifereheor srafter €, & fton =i
1 N B ol SE W SR S AqHH W g A REEE 9 i 1 §haR el

(i) amE= : dierd stfremr foreht forem =manefis i fier ool T R % §HF R W HT hl ThaN
B

(iv) Tafwar Suem &t giaamg : e st &1 derd sfuswr, 39 T 9, o e1da
AAferehtor srafer 7, & foren mmehe &1 @) @9 9 gan fal § gersysfua fafwan STeR iR srerdra
gfaensti 1 I HIA BT FHIR BN



14 THE GAZETTE OF INDIA EXTRAORDINARY [PART 11—SkEc. 3(i)]

3, TR 31T TS/ ST ¢ 31t stfueror o1 ford stfusmit, genfieafd, F=i TR @1 3 TR,
U TR o B, o Wil oheeh fefiaa o Wb o TSTae Seeh BEier 8 3 o NI & Wehal €1 37l Sifirenton
& YiorEH A, Jenfefd, =i TR a1 ToT TR T0d AR & YiemET AR i SHE U8 9 ad
B T o9

(i) 38 =mafoita fearferan =ift fen w=n & =

(ii) TTNTEfa, H=ia THR o1 T TR i 79 | THI h1E oy & for <ofeg fovan @ foees sfavfa
Ik Srema S 2

(iii) Tromim arfumrd & &9 & TR o1 Artas &9 9 % w6 § omEed 8 T g

(iv) U@ foefar =1 et feq ot fope @ S diorde eifsprdl & &9 o S8 Fedl R el g qgH
1 HHEA €;

(v) 3& T SRR fohan @ = orat 2fea 1 seqam fran @ fogent oo 9 oie fEd § S99 .|W W
T4 @A Ui ©

W, qenfy, Towi i 1 aefiefd S TR a1 0 SR g1 fadt 3wt g (W) 3R (9) &
foam 3feafEad FROT & AT 36 98 ¥ 36 YR T9 9% 181 Gl ST S& T (o [hel 3oo =aed & Hand
7 YT e g S e % g S sl i SHe faeg @iT U SR R e 7 % & T
B SN Y ARGl HT e GAAE H1 fergea e | K@ 7 @ $ik = % 9 sAfed gR ae R wee w
T g1 T e ifueit i gern S =g

Tt (i), (i) AR (i) *1 Sd WRR o1 fafwee fovaaa qeg a1 et ged ) enid g iR 59
TMEd FHROT 4 gL SRV & R R fafeea w wg=n gm

4, srafyre vifaaan of Fraw fotfoer & =t wifem

(i) srafyree grfeman : WA Iyl T War 1 31l § watua fawa et g 37 i o sifverea
w9 ¥ I9FY T8 TR T ® 3% USE el §, 9efEfd, S SR a1 U9 SR & FRRE fRr smam
3R 3T HaY § BT TR 91 Tod TWHR & fafwag ferd et W sTagH 2

(i) Torforer e it wrfem : genfearfa, F=ia WHR 71 T WHR F e ifwrt ° Hefed
fromi o 9 fordlt fem & Syay &1 frfora e &6t wifem @R

3.3 : TUreT IFIRTUT W et e @ o wieran ot SEd wWeifkm fawg
3.3.1 3TUer FRTUT Rl T

1. T WA oI skt TREMT : AfufEg wt o) 68 & o1efi9 fgea fory Tu =g forfaes sifuerdt &
fafeem & stfufad 1 &/ 70 & S1EiF 3TA B a1cll T STd TR¥ &1 Ui, fowen faws otiia wea &t
T ¢, fes srfienefl =1 wa 2 &1 afE ¥ 9 A #1 sEty & i, wIed #1 ST

W quify I8 for e sifvsraor o1 aft g7 @oem & S © 5 dig KT & ol st wed T/ e @
T Tofe RO o A1 98 & A FBY FH & AU Afeehan o o 5T &1 @ty ST S TR

2, oTHter T U®T AT uferar

(i) forelt =afora =afe g0 Tt stferenr &t ISRt H oTdiel o1 Tk 9199 U&9 S W W&qa e smam
71 AR &1 it ¥ gC WRLIPd Sk o HS S|

(ii) ST T AN T oTdre 1 o ISR W 39 T wega foRen e wwen S W 7 9w W
e
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3. TUIST & AT ol Faaw]
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MINISTRY OFHEALTHAND FAMILY WELFARE
(Department of Health and Family Welfare)
NOTIFICATION
New Delhi, dated the 19th January, 2011

G.S.R. 39(E) — The following draft Food Safety and Standard Rules, 2011 which the central Government proposes to make,
in exercise of the powers conferred by section 91 of Food Safety and Standards Act, 2006 (34 of 2006), read with the
sections 5, 7, 30, 36, 37, 38, 39, 40, 41, 43, 45, 46, 47,68, 70, 71, 73, 74, 75, 76, 77, 78, 81, 82, 83 and 84, the notification of the
Government of India no SO 1855 (E) dated 29th July, 2010, is hereby pre-published for the information of the persons likely
to be affected thereby; and notice is hereby given that the said draft will be taken into consideration after expiry of a period
of 30 days from the date of this Gazette notification is made available to the public.

Objections or suggestions, if any, may be addressed to the CEO, Food Safety and Standards Authority of India,
FDA Bhawan, Kotla road, New Delhi— 110002

Any objections or suggestions which may be received from any person in respect of the said draft before the date
so specified will be taken into consideration by the Central Government.

DRAFT FOOD SAFETYAND STANDARDS RULES, 2011
CHAPTER 1
GENERAL

1.1: Title and commencement

1.1.1: These rules may be called the Food Safety and Standards Rules, 2010.

1.1.2: They shall come into force on the date of their publication in the official Gazette.
1.2: Definitions

1.2.1: In these rules, unless the context otherwise requires,

1. “Act” means the Food Safety and Standards Act, 2006 (Act 34 of 2006) ;

2. “Adjudicating Officer” means the Adjudicating Officer appointed under sub-section (1) of section 68 of the
Act.

3. “Advocate” means a person who is entitled to practice the profession of law under the Advocates Act, 1961
(250f 1961)

4. “Appellate Tribunal” means the Food Safety Appellate Tribunal constituted under section 70 of the Act.

5. “Authorised Officer” means an officer authorized by the Food Authority referred in the sub-section (5) of
section 47 of the Act.

6. “Inquiry” means the inquiry referred to in section 68.

7. “Licensing Authority” means the Designated Officer appointed under section 36 of the Act for the local area
and includes any other officer so appointed for the purpose of granting license by the Commissioner of Food Safety

8. “Notified laboratory” means any of the laboratories notified by the Food Authority under sub-sections (1)
and (2) of section 43 of the Act.

9. “Presiding Officer” means a person appointed as Presiding Officer of the Appellate Tribunal under section
70 of the Act.

10. “Referral laboratory” means any of the laboratories established and/or recognized by the Food Authority
by notification under sub section (2) of section 43 of the Act.

11. “Registrar” means the Registrar of the Appellate Tribunal and includes an officer of such Appellate
Tribunal who is authorized by the Presiding Officer to function as Registrar

12. “Registry” means the registry of the Appellate Tribunal
13. “Rules” means the Food Safety and Standards Rules, 2010.
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CHAPTER2
ENFORCEMENT STRUCTURE AND PROCEDURES

2.1 - Qualification and duties
2.1.1: Commissioner of Food Safety:

1. Qualification: No person below the rank of Commissioner and Secretary to State Government shall be
eligible to be appointed as the Commissioner of Food Safety.

2. Powers and Duties: Powers and duties of the Commissioner of Food Safety shall be as provided in the
section 30 (2) of Food Safety and Standards Act, 2006.

2.1.2: Designated Officer

1. Qualification

(i) The Designated Officer shall be a whole time Officer, not below the rank of Sub-Divisional Officer or
equivalent and shall possess degree in Science or at least one of the educational qualifications prescribed for
the Food Safety Officer under these Rules.

(if) Notwithstanding anything mentioned above, persons having been appointed as food Inspector
having qualification prescribed under the PFA Rules, 1955 or Local Health Authority shall be eligible for
appointment as Designated Officer, subject to fulfilling such other conditions as may be prescribed for the
post of Designated Officer by the State Government; and

(iii) Undergo training as may be specified by the Food Authority, within a period of two years.

1. Powers and duties:

(i) The powers and duties of the Designated Officer shall be as mentioned in section 36 (3) of FSS Act,
2006.

(ii) The Designated Officer shall, in addition to the powers specified in Section 36 (3) of FSS Act, 2006,
also ensure the refund of fee for analysis paid by the purchaser as per the provision of Section 40 (1), besides
the cost of the sample

(iii) The Designated Officer shall ensure the timely disposal of redundant samples, in the manner
contemplated for the seized materials, in consultation with Commissioner of Food Safety

(iv) Without prejudice to anything contained in the aforesaid Rules, the Designated Officer shall have
all administrative powers which may include suspension, cancellation or revocation of the license of the Food
Business Operator in case any threat or grave injury to public, has been noticed in the report of the Food
Analyst,

Provided that while taking such administrative action the procedure described in the Act and Regulations
shall be followed.

2.1.3: Food Safety Officer

1. Qualification: Food Safety Officer shall be a whole time officer and shall, on the date on which he is so
appointed possesses the following:

(i) adegree in Food Technology or Dairy Technology or Biotechnology or Oil Technology or Agricultural
Science or Veterinary Sciences or Bio-Chemistry or Microbiology or Masters Degree in Chemistry from a
recognized University, or

(ii) any other equivalent/recognized qualification notified by the Central Government, or

(iii) graduate in medicine and has received training in food safety, sampling and surveillance approved
for the purpose by the Central Government or State Government; and

(iv) has successfully completed training, for a specified period in food safety, food inspection and
sampling under an Institute or Institution approved for the purpose by the Food Authority.

Provided that, on the date of commencement of these Rules, a person who has already been appointed as a
Food Inspector under the provisions of Prevention of Food Adulteration Act, 1954, may perform the duties of the
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Food Safety Officer if notified by the state/Central government if the officer fulfils such other conditions as may be
prescribed for the post of Food Safety Officer by the State Government.

Provided further that the State Government may, in cases where a Medical Officer of health administration of
local area has been performing the function of food Inspector under the Prevention of Food Adulteration Act, 1954,
assign the powers and duties of Food Safety Officer to such Medical Officer in charge of health administration of
that area.

Provided also further that no person who has any financial interest in the manufacture, import or sale of any
article of food shall be appointed to be a Food Safety Officer under this rule

Provided also further that he/she shall undergo a specialized training laid down by the Food Authority within
a period of two years from the commencement of these rules.

2. Powers and Duties:

(i) Without prejudice to the powers conferred on him under section 38 of the Act, where the Food Safety
Officer is of the opinion or he has reason(s) to be recorded in writing that in the given situation it is not possible to
comply with the provision of section 38 (1) (c) or the proviso to section 38(1) for reasons like non availability of the
Food Business Operator, the Food Safety Officer may seize the adulterant or food which is unsafe or sub-standard
or mis-branded or containing extraneous matter, may seal the premises for investigation after taking a sample of
such adulterant or food for analysis.

(ii) Where the Food Safety Officer is of the opinion or he has reason(s) to believe that any person engaged in
selling, handling or manufacturing any article of food is suffering from or harbouring the germs of any infectious
disease, he may cause such person to be examined by a qualified medical professional duly authorized by the
Designated Officer.

Provided that where such person is a female, she shall be examined by a qualified lady medical professional
duly authorized by the Designated Officer.

If on such examination the qualified medical professional certifies that such person is suffering from any such
disease, the Designated Officer, on the recommendation of the Food Safety Officer may by order in writing direct
such person not to take part in selling or manufacturing any article of food.

Provided further that in emergency, in the interest of public health, the Food Safety Officer may direct such
person to suspend food related operations, while informing the Designated Officer simultaneously.

(iii) Furthermore, it shall be the duty of the Food Safety Officer

(a) To inspect, as frequently as may be prescribed by the Designated Officer, all food establishments
licensed for manufacturing, handling, packing or selling of an article of food within the area assigned to him;

(b) To satisfy himself that the conditions of licenses are being complied with by each of the Food
Business Operators carrying on business within the area assigned to him and report to the Designated
Officer;

(c) To procure and send for analysis if necessary, samples of any article of food which he has reason to
suspect are being manufactured, stocked or sold or exhibited for sale in contravention of the provisions of the
Act, or rules and regulations framed thereunder

(d) To draw samples for purposes of surveillance, survey and research, which shall not be used for
prosecution

(e) To investigate any complaint which may be made to him in writing in respect of any contravention of
the provisions of the Act, or rules framed thereunder;

(f) To maintain a data base of all Food Business within the area assigned to him;
(9) To recommend issue of improvement notices to the Food Business Operator whenever necessary;

(h) To maintain a record of all inspections made and action taken by him in the performance of his duties,
including the taking of samples and seizure of stocks, and to submit copies of such records to the Designated
Officer as directed in this regard;
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2.1.4:

he ;-

(i) To make such inquiries and inspections as may be necessary to detect the manufacture, storage or
sale of articles of food in contravention of the Act or rules framed thereunder;

(j) To stop and inspect any vehicle suspected to contain any unsafe food or food which does not
comply with the provisions of this Act and rules, intended for sale or delivery for human consumption;

(k) To recommend to the Designated Officer giving specific grounds, suitable action in regard to licenses
issued to any Food Business Operator, if on inspection the Food Safety Officer finds that the Food Business
Operator had violated the conditions for grant of license;

() To carry out food safety surveillance to identify and address the safety hazards

(m) To respond to incidents of food poisoning in his area and to send report to and assist the Designated
Officer to enable him to initiate corrective action;

(n) To facilitate preparation of Food safety plans for Panchayat and Municipalities in accordance with
the parameters and guidelines given in Schedule 1V of Chapter 3 of Regulations.

(o) To detain imported packages which are suspected to contain articles of food, the import or sale of
which is prohibited;

(p) To coordinate with the Food Business Operators within his area of operation and facilitate the
introduction of food safety systems by the Food Business Operators.

() To perform such other duties, as may be entrusted to him by the Designated Officer or Food Safety
Commissioner having jurisdiction in the local area concerned.

Food Analyst

1. Qualification: A person shall not be qualified for appointment as Food Analyst under the Act unless she/

(i) Holds a Master’s degree in Chemistry or Biochemistry or microbiology or Dairy Chemistry or Food
Technology, Food and Nutrition or holds Bachelor of Technology in Dairy/Qil or holds degree in Veterinary
Sciences from a university established in India by law or is an associate of the Institution of Chemists (India)
by examination in the section of Food Analysts conducted by the Institution of Chemists (India) or any other
equivalent qualification recognized and notified by the Central government for such purposes and has not
less than three years experience in the analysis of food; and

(ii) Has been declared qualified for appointment as a Food Analyst by a board appointed and notified by
the Authority

Notwithstanding the above, any person who has been declared qualified for appointment as
Public Analyst by the board constituted under Prevention of Food Adulteration Act, 1954 shall be
eligible for holding the post of Food Analyst.

Provided that a person who is a Public Analyst under the provisions of Prevention of Food
Adulteration Act, 1954 on the date of commencement of these Rules, may hold office of the Food
Analyst subject to the terms and conditions of service applicable to him/her even though he/she does
not fulfill the qualification prescribed above.

2. Duties:

(i) The Food Analyst shall analyse or cause to be analysed the article of food sent to him for analysis.
In analyzing the article of food, the Food Analyst shall follow such instructions and shall adhere to such
procedure as adopted by the Food Authority from time to time. The report of analysis shall be signed by the
Food Analyst

(if) After completion of analysis of article of food, the Food Analyst shall send his report to the Designated
Officer, the Purchaser of article of food, as the case may be, in Form VII A.
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2.2 - Procedure of taking extracts of documents and matters connected therewith
2.2.1: Manner of taking extracts

1. Where the Food Safety Officer has seized any books of account and other documents in exercise of powers
conferred upon him under sub-section (6) of section 38 of the Act, he shall return the same to the person from whom
they were seized within a period not exceeding thirty days from the date of such seizure

Provided that before returning the books of account and other documents, the Food Safety Officer shall be
entitled for copies thereof or extracts there from, as the case may be.

2. On receipt of such communication from the Food Safety Officer, the person from whom the books of
account and documents were seized shall provide the copies or extracts as the case may be, duly authenticated by
the Food Business Operator.

3. The extracts shall be taken by the Food Safety Officer or by any person authorized by him.

4. The person making the extracts shall not in any manner cause dislocation, mutilation, tampering or damage
to the records in the course of making extracts.

5. The person making extracts shall not make any marking on any record or paper.
2.2.2 Affidavit

1. The extracts or the copies referred to in Rule 2.2.1 above, shall be initialled on each page of such extracts
or copies by the person from whom the books of account and other documents were seized and such extracts or
copies so authenticated shall be provided to the Food Safety Officer, accompanied by an Affidavit in Form | of the
person from whom the books of account and other documents were seized, certifying the authenticity of such
extracts or copies.

2.3 - Seizure of articles of food by the Food Safety Officer and matters connected therewith

2.3.1.: Form of receipt for article of food seized by a Food Safety officer— For every article of food seized
under clause (b) of sub-section 1 of Section 38 of the Act, a receipt in Form 11 shall be given by the Food Safety
Officer to the person from whom the article of food was seized.

2.3.2 Form of order/bond not to dispose of the stock: Where the Food Safety Officer keeps any article of food
in the safe custody of the Food Business Operator under clause (c¢) of sub-section (1) of Section 38 of the Act.

1. he shall, after affixing the seal, on the article of food, make an order to the Food Business Operator in
Form 111 and the Food Business Operator shall comply with such an order, and

2. he may require the Food Business Operator to execute a bond in Form V.
2.4: Sampling and Analysis
2.4.1: Procedure for taking sample and manner of sending it for analysis —

The Food Safety Officer while taking sample of food for analysis under clause A of Sub Section 1 of Section
38 and Section 47 (except 47 (5)) of the Act, shall also follow the procedure specified hereunder, namely ;-

1. Ensure the presence of at least two witnesses at the time of lifting of the samples
2. Obtain the signatures from the witnesses in all the forms and documents prepared
3. Serve the notice in Form V A to the business operator then and there

4. in case the food business operator discloses that the product has been obtained from the manufacturer,
the distributor or supplier, a notice shall be given to such manufacturer, distributor or supplier,

5. in case where the sample is drawn from an open container, the person drawing the sample shall also
draw a sample from a container in original condition of the same article bearing the same declaration, if such
container is available, and intimate the same to the Food Analyst.

6. Where a Food Safety Officer or the purchaser takes a sample of an article of food for analysis, he shall
pay, the cost of such sample, to the person from whom the sample is taken, calculated at the rate at which the
article is sold to the public.
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7. Sample of article of Food for the purpose of analysis shall be taken in clean dry bottles or jars or in
other suitable containers which shall be closed to prevent leakage, evaporation or to avoid entrance of
moisture in case of dry substance and shall be carefully sealed.

Provided, if a sealed package marketed by the manufacturer/Food Business Operator is taken as sample,
further sealing in separate containers will not be required.

8. All bottles or jars or other containers containing the samples for analysis shall be properly labeled and
the parcel shall be properly addressed. The label on any sample of food sent for analysis shall bear

I. Code number of the sample

1. Name of the sender with his official designation

I11. Date and place of collection

IV. Nature of articles being sent for analysis

V. Nature and quantity of preservative, if any, added to the sample.

Provided that in the case of a sample which has been taken from Agmark sealed container, the label shall bear
the following additional information

(i) Grade
(if) Agmark label No./Batch No.
(iii) Name of packing station.

Provided further that the large consignment sample will be taken in such a manner as may be prescribed by the
food Authority.

9. The samples will be packed and sealed in the manner prescribed hereunder

(i) Sample shall be divided into four parts or take four already sealed packages and mark and seal
or fasten up each part in such a manner as its nature permits and take the signature or thumb impression
of the person from whom the sample has been taken

(ii) The stopper/cap shall first be securely fastened so as to prevent leakage of the contents in
transit

(iii) The bottle, jar or other container shall then be completely wrapped in fairly strong thick paper.
The ends of the paper shall be neatly folded in and affixed by means of gum or other adhesive.

(iv) A paper slip of the size that goes round completely from the bottom to top of the container,
bearing the signature of the Designated Officer or any officer authorized by Food Safety commissioner
and code number of the sample, shall be pasted on the wrapper. The signature or thumb impression of
the person from whom the sample has been taken, shall be affixed in such a manner that the paper slip
and the wrapper both carry a part of this signature or the thumb impression

Provided that in case the person from whom the sample is taken refuses to affix his signature or
thumb impression, the signature or thumb impression of one or more witnesses shall be taken in the
same manner

Provided further that in case the paper slip containing the signature of the Designated Officer is
of such a size that it does not cover completely from the bottom to the top of the container, the Food
Safety Officer shall affix additional sheet/s of paper to the slip containing the signature of the Designated
Officer so as to cover the container completely and the Food Safety Officer shall affix his signature on
each of the joints for the purpose of identification.

Provided further that where the sample is taken by a purchaser or an Authorized Officer, the paper
slip need not contain the signature of the Designated Officer.

(V) The paper cover shall be further secured by means of strong twine or thread both above and
across the bottle, jar or other container and the twine or thread shall then be fastened on the paper cover
by means of sealing wax on which there shall be distinct and clear impression of the seal of the sender,
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of which one shall be at the top of the packet, one at the bottom and the other two on the body of the
packet. The knots of the twine or thread shall be covered by means of sealing wax bearing the impression
of the seal of the sender.

10. The containers of the samples shall be dispatched forthwith in the following manner

(i) the sealed container of one part of the sample for analysis alongwith memorandum in Form VI
shall be sent in a sealed packet to the Food Analyst under appropriate condition to retain the integrity
of the sample.

(ii) the sealed container of the second and third parts of the sample and two copies of memorandum
in Form V1 shall be sent forthwith to the Designated Officer by any suitable means and

(iii) the sealed container of the remaining fourth part of the sample and a copy of memorandum in
Form VI shall be sent to an accredited laboratory along with fee prescribed by the Authority, if so
requested by the Food Business Operator, under intimation to the Designated Officer

Provided that fourth part also shall be deposited with Designated Officer if Food business Operator
does not request to send the sample to an accredited lab.

(iv) for lifting a sample for testing microbiological parameters, the method of lifting sample, type of
container, temperature to be maintained, method of transportation and any other condition to maintain
the integrity of the sample shall be notified by the Food Authority from time to time.

11. The Food Safety Officer shall send to the Food Analyst to whom the sealed container of first part of
the sample was sent, a copy of the memorandum and specimen impression of the seal used to seal the packet
and the same shall be sent forthwith.

12. The Food Safety Officer or the Authorized Officer, while taking sample for the purpose of analysis
under the provisions of the Act except in the case where the sample is meant for microbiological testing/
analysis, may add to the sample, a preservative as may be prescribed from time to time in the regulations for
the purpose of maintaining it in a condition suitable for analysis.

13. Whenever any preservative is added to a sample, the nature and quantity of the preservative added
shall be clearly noted on the label to be affixed to the container.

14. The quantity of sample of food to be sent to the Food Analyst / Referral lab for analysis shall be as
specified in regulations by the Food Authority:

Explanation: Foods sold in packaged condition (sealed container or package) shall be sent for analysis
in its original condition without opening the package as far as practicable, to constitute approximate
quantity along with original label. In case of bulk packages, wherever preservatives are to be added as
per the requirement under these rules, the sample shall be taken after opening sealed container or
package in the presence of the Food Business Operator or in case of his refusal, in the presence of one
or more independent witnesses and the contents of the original label shall also be sent along with the
sample for analysis. However, such samples shall not be used for microbiological analysis

15. Where food is sold or stocked for sale or for distribution in sealed containers having identical label
declaration, the contents of one or more of such containers as may be required to satisfy the quantity
prescribed, shall be treated to be a part of the sample.

16. The quantity of sample of food packaging material to be sent to the Food Analyst /Director of referral
lab for analysis shall be as specified below:-

Name of food packaging material Approximate quantity/surface area to be supplied

1. Food packaging material when 8 x 1000 x 9 sg.cm. surface area.”
sample is taken from manufacturer.

2. When sample is taken from small Complete packaging material used for one
consumer packages. container.
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17. Notwithstanding anything contained in Rule 2.4.1 (15) the quantity of sample sent for analysis
shall be considered as sufficient unless the Food Analyst reports to the contrary.

For the purpose of the Rule 2.4.1, Provided that if the sample is taken for Surveillance purposes, the procedure
illustrated thereunder shall not be followed

2.4.2. Analysis of food samples by Food Analyst

1. On receipt of the package containing a sample of food for analysis, the Food Analyst or an officer authorized
by him shall compare the seals on the container and the outer cover with specimen impression of seal received
separately and shall note the condition of the seal thereon.

2. Food laboratories including mobile food laboratories wherever required, may be established or notified by
the Central/State Government for the purpose of testing food samples received from the Food Safety Officer/
purchaser.

3. If the sample container received by the Food Analyst is found to be in broken condition or unfit for analysis,
he shall, within a period of seven days from the date of receipt of such sample, inform the Designated Officer about
the same and request him to send the second part of the sample for analysis.

4. On receipt of requisition from the Food Analyst pursuant to Rule 2.4.2 (3) the Designated Officer, shall by
the succeeding working day, dispatch to the Food Analyst for analysis one part of the samples sent to him by the
Food Safety Officer.

5. On receipt of the sample, the Food Analyst shall analyse or cause to be analysed the sample and send the
analysis report mentioning the method of analysis. The analysis report shall be as per Form_ V11 A and four copies
of the same shall be sent to the Designated Officer under whose jurisdiction the Food Safety Officer functions or the
purchaser of article of food. The analysis report shall be signed by the Food Analyst and such report shall be sent
within fourteen days of the receipt of the sample by the Food Analyst.

6. The Designated Officer shall keep two copies of analysis report for further action, one copy shall be sent to
Food Safety Officer for record and one copy to Food business Operator.

Provided that in case the sample cannot be analysed within fourteen days of its receipt, the Food Analyst
shall inform the Designated Officer and the Commissioner of Food Safety giving reasons and specifying the time to
be taken for analysis.

7. The manuals of the method of analysis, as amended/adopted by the Authority from time to time including
Pearson’s/Jacob/IUPAC/Food Chemicals/fCODEX/BIS/Woodmen/Winton-Winton/Joslyn, shall be used for analyzing
the samples of food articles. However, in case the method for analyzing any parameter is not available in these
manuals, a validated method of analysis prescribed by internationally recognized/analytical/regulatory agencies,
shall be adopted

2.4.3: Action by Designated Officer on the report of Food Analyst.

If, after considering the report, the Designated Officer is of the opinion for reason(s) to be recorded in writing,
that the report delivered by the Food Analyst under Rule 2.4.2 (5) is erroneous, he shall forward one of the parts of
the sample kept by him to referral laboratory, for analysis and if the analysis report of such referral laboratory is to
the effect that the article of food is unsafe or sub-standard or mis-branded or containing extraneous matter, the
provisions of Rule 3.1 shall, so far as may be, apply.

2.4.4: Purchasers may have the food analysed

1. A Purchaser of food article may, if he so desires, have the article analysed by the Food Analyst according
to the procedure notified by the Food Authority. In case of any difficulty a purchaser may also request the Designated
Officer with justification for sampling and testing from a Food Business Operator. Designated Officer shall consider
the application and take appropriate action.

2. If the Purchaser desires to have the food article purchased by him to be analysed by the Food Analyst, he
shall give a notice in writing, then and there, in Form V B of his intention to have it so analysed to the person from
whom he has purchased the food article.

3. The provisions of Rule 2.4.1 shall mutatis mutandis apply in respect of samples taken for analysis by the
Purchaser.
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4. The Purchaser shall pay the prescribed fee to the Food Analyst for carrying out the analysis.

5. The Food Analyst shall send to the Purchaser his report on analysis of the article of food and if the finding
of the report is to the effect that the article of food is adulterated/misbranded/contaminated or does not conform to
the standards prescribed under the Act or the Regulations, the Food Analyst shall also send his report in triplicate,
to the Designated Officer of the area in which the article of food was purchased, besides sending a copy of the
Report to the Purchaser.

6. The report of the Food Analyst shall be sent within 14 days of the receipt of the article of food for analysis
and such report shall be in Form VII A.

2.4.5: Food business operator’s right to have the food analysed

1. In case the Food business operator from whom the sample has been taken or the person whose name and
address and other particulars have been disclosed under Rule 2.5 of these rules, desires to have the fourth part of
the sample analysed, he shall request the Food Safety Officer in writing to send the sample to any NABL accredited/
FSSAI notified laboratory for analysis under intimation to the Designated Officer.

2. The Food Safety Officer shall send the sample to a NABL accredited/FSSAI notified laboratory, under
intimation to the Designated Officer forthwith, in the manner prescribed under Rule 2.4.1.

Provided that the cost of testing by the accredited lab will be borne by the Food Business Operator or the
person identified under Rule 2.5. The payment shall be made by the Food Business Operator through Bank draft or
online transfer or treasury chalan or any other suitable means as specified by the Designated Officer.

Provided further that the Accredited lab where the Food Safety Officer will send the sample, should be within
the state or the neighboring state wherever available

3. The Food Analyst/in-charge of the accredited laboratory shall analyse the sample within fourteen days
from the date of the receipt of the sample

Provided that in case the sample cannot be analysed within fourteen days from the date of its receipt, the Food
Analyst/in-charge of the accredited laboratory, shall inform the Designated Officer and the Commissioner of Food
Safety giving reasons and specify the time to be taken for analysis.

4. The Food Analyst shall send four copies of the analysis report to the Designated Officer, in the proforma
given in Form VII A, indicating the method of analysis.

2.4.6: Appeal to the Designated Officer

1. When an appeal as provided under subsection 4 of section 46 is preferred to the Designated Officer by the
Food Business Operator against the report of the Food Analyst, the Designated Officer, shall dispose of the appeal
within thirty days from the receipt of such appeal after considering the material placed before him and after giving
an opportunity to Food Business Operator to be heard shall forward one part of the sample to the referral lab, if he
is of the opinion that the report of the analyst is not conforming to the procedures prescribed under the regulations.
Such appeal shall be in Form V111 and the same shall be filed within 30 days from the date of the receipt of the copy
of the analysis report from the Designated Officer. Report of the referral laboratory shall be final in this regard.

2. The Designated Officer shall send the sample under appropriate condition as specified for the products
including transport to retain the integrity of the sample. The remaining samples will also be safely kept under
appropriate conditions to prevent deterioration.

2.5: Nomination by the company in the prescribed proforma

2.5.1: The company which is having different establishments or branches, units, any establishment or branch shall
inform the Licensing authority in Form IX, the particulars relating to the concerned head or the person in-charge of such
establishment, branch, unit, with due certification that the concerned person has been so nominated for the purposes of
the section 66 of the Act and regulations made under section 31 of the Act.

2.5.2: The company shall also intimate to the Licensing Authority, as and when any change occurs in the nomination
given in Rule 2.5.1 above forthwith, in Form 1X
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CHAPTER3
AbiupicatioN AND ApPEAL To TRIBUNAL
3.1: Adjudication proceedings
3.1.1: Holding of inquiry

1. Onreceipt of the copy of the report of Food Analyst in Form V11 A from the Designated Officer, the person
from whom the sample was taken or the persons, whose names and addresses and other particulars have been
disclosed under Rule 2.5 of these rules or wholesaler or manufacturer has preferred an appeal against the findings
of the report of the Food Analyst before the Designated Officer in terms of sub-section (4) of section 46 of the Act
and the same has been dismissed, or the referral laboratory has, pursuant to the reference made by the Designated
Officer in terms of sub-section (4) of section 46 of the Act confirmed the findings of the Food Analyst in his report,
or if no appeal has been preferred, the Designated Officer shall examine the case on the basis of the sections under
which the person has been charged as to whether the contravention is punishable with imprisonment or the same is
punishable with fine only under the Act. However, if no contravention is established and the sample conforms to the
requirement of FSS regulations, the same will be communicated to the Food Business Operator immediately.

2. If the Designated Officer decides that such contravention is not punishable with imprisonment but only
with fine under the provisions of the Act, he shall cause and authorize the Food Safety Officer to file with the
Adjudicating Officer an application for adjudication of the offence alleged to have been committed by the person
from whom the food sample has been taken or the person whose name and address and other particulars have been
disclosed under Rule 2.5 of these rules and/or the seller or manufacturer of the food item in respect of which the
report has been received.

3. On receipt of the communication from the Designated Officer authorizing the filing of the adjudication
application, the Food Safety Officer shall file the application for adjudication with the Adjudicating Officer for
adjudication of the offence/contravention alleged to have been committed.

4. On receipt of the application for adjudication from the Food Safety Officer, the Adjudicating Officer shall
commence the inquiry proceedings.

5. The Adjudicating Officer shall have power to hold an inquiry for purpose of adjudicating offences punishable
under sections 50, 51, 52, 53, 54, 55, 56, 57,58, 64, 65, 66 and 67 of the Act.

6. For holding an inquiry for the purpose of adjudication under section 68 of the Act as to whether any
person(s) has/have committed contravention of any of the provisions of the Act referred to in Rule 3.1.1.(5) herein
or the rules or regulations in respect of which the offence is alleged to have been committed, the Adjudicating
Officer shall, in the first instance, issue a notice to such person or persons giving him or them an opportunity to
make a representation in the matter within such period as may be specified in the notice (not being less than 30 days
from the date of service thereof).

7. Every notice under Rule 3.1.1.(6) to any such person shall indicate the nature of offence alleged to have
been committed by him or them, the section(s) of the Act alleged to have been contravened, and the date of hearing
of the matter. A copy of the report of the Food Analyst shall also be annexed to such notice.

8. On the date fixed for hearing, the Adjudicating Officer shall explain to the person or persons proceeded
against or to his authorized representative, the offence alleged to have been committed by such person, indicating
the provision of the Act, rules or regulations in respect of which the contravention is alleged to have taken place.

9. The Adjudicating Officer shall then give an opportunity to such person or persons to produce such
documents or evidence as he may consider relevant to the inquiry and if necessary the hearing may be adjourned to
a future date

Provided that the notice referred to in Rule 3.1.1. (6) may, at the request of the person concerned, be waived.

Provided further that the Adjudicating Officer shall pass the final order within 90 days from the date of first
hearing mentioned in Rule 3.1.1 (8) above.

10. The State Government may appoint a presenting officer from amongst the panel of advocates of the court
of local jurisdiction, in an inquiry under this rule.
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11. While holding an inquiry under this rule, the Adjudicating Officer shall have the power to summon and
enforce the attendance of any person acquainted with the facts and circumstances of the case to give evidence or
to produce any document which, in the opinion of the Adjudicating Officer may be useful for or relevant to, the
subject matter of the inquiry.

12. If any person fails neglects or refuses to appear as required by Rule 3.1.1 (6&7) before the Adjudicating
Officer, the Adjudicating Officer may proceed with the inquiry in the absence of such person, after recording the
reasons for doing so.

3.1.2: Order of the Adjudicating Officer and matters relating thereto

1. If, upon consideration of the evidence produced before the Adjudicating Officer, the Adjudicating Officer
is satisfied that the person or persons or any of them against whom the inquiry has been conducted, has become
liable to penalty and/or any suitable administrative action under any of the sections referred to in Rule 3.1.1. (5) he
may, by order in writing, impose such penalty as he thinks fit, in accordance with the provisions of the relevant
section or sections of the Act.

2. If however, upon consideration of the evidence produced before the Adjudicating Officer, the Adjudicating
Officer is satisfied that the person or persons or any of them against whom the inquiry has been conducted, has or
have not contravened the provisions of the Act as alleged in the reference, he shall dismiss the reference against
such person.

3. Every order made under Rule 3.1.2. (1) shall specify the provisions of the Act or the rules or the regulations
in respect of which the offence has taken place and shall contain brief reasons for such decision. While imposing
monetary penalty, the Adjudicating Officer shall have due regard to the provisions of section 49 of the Act.

4. Every such order shall be dated and signed by the Adjudicating Officer.

5. The Adjudicating Officer shall send a copy of the order made under Rule 3.1.2 to the person or persons
against whom the inquiry was conducted and the Food Safety Officer who has filed the application for adjudication.

6. A notice or an order issued under these rules shall be served on the person or the persons against whom the
adjudication proceedings were held or inquiry has been conducted, in any of the following manner:

(i) by delivering or tendering it to that person or his duly authorized representative or

(ii) by sending it to the person by registered post with acknowledgement due to the address of his place
of residence or his last known place of residence or the place where he carried on or last carried on, business
or personally works or last worked for gain or

(iii) if it cannot be served in the manner specified under Rule 3.1.2 (6) (i) or (ii) by affixing it on the outer
door or some other conspicuous part of the premises in which that person resides or is known to have last
resided or carried on business or personally works or has worked for gain and written report thereof should be
witnessed by two persons.

3.2: Appellate Tribunal
3.2.1 Qualification and terms of office of Presiding Officer of an Appellate Tribunal

1. No person shall be qualified for appointment as a Presiding Officer of an Appellate Tribunal unless he is or
has been a District Judge and has not attained the age of 65 years on the date of appointment.

2. The Presiding Officer shall be selected by the State Government in which the Appellate Tribunal is located.
The selection panel shall consist of three persons, one being a serving Judge of the High Court in which the
Appellate Tribunal is located, the Law Secretary of the State Government and the Secretary of the concerned
department of the State Government.

3. The panel’s recommendation shall be decided by the majority of the members constituting the panel. The
panel shall send its recommendation to the State Government, which will then take such steps as may be necessary
to notify the appointment of the Presiding Officer. If there are more than one candidate which the panel has
recommended for appointment, the panel shall rank the candidates in the order of their merit.
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3.2.2: Terms and conditions of service of Presiding Officer

1. Term of office: The Presiding Officer of the Appellate Tribunal shall hold office for a term of five years from
the date on which he assumes office or until he attains the age of 65 years, whichever is earlier.

Filling of vacancy: If for reason other than temporary absence, any vacancy occurs in the office of the
Presiding Officer of the Appellate Tribunal, then the Central Government or the State Government, as the case may
be, shall appoint another person in accordance with the provisions of the Act to fill the vacancy and the proceedings
may be continued before the Appellate Tribunal from the stage at which the vacancy occurred.

2. Salary and allowances of Presiding Officer: The Presiding Officer of Appellate Tribunal shall be paid such
salary as admissible to a serving District Judge of the State in which the Appellate Tribunal is located.

Provided that if the Presiding Officer is in receipt of any retirement benefit by way of pension, gratuity,
employer’s contribution to Contributory Provided Fund, etc. the pay of such Presiding Officer shall be reduced by
the gross amount of pension or employer’s contribution to the Contributory Provided Fund or any other form of
retirement benefit, if any, drawn or to be drawn by him.

(i) Travelling Allowance: The Presiding Officer while on tour or on transfer (including the journey
undertaken to join the Appellate Tribunal or on the expiry of his term with the Appellate Tribunal to proceed
to his home town) shall be entitled to traveling allowance, daily allowances, transportation of personal effects
and other similar matters at the same scale and at the same rates as are applicable to a District Judge of the
State in which the Appellate Tribunal is located.

(ii) Leave Travel Concession: The Presiding Officer shall be entitled to Leave Travel Concession at the
same rates and at the same scale as are applicable to a District Judge of the State in which the Appellate
Tribunal is located.

(iii) Conveyance: The Presiding Officer shall be entitled to a staff car as applicable to a District Judge.

(iv) Facilities of Medical Treatment: The Presiding Officer of the Appellate Tribunal shall be entitled to
medical treatment and hospital facilities as provided in the Service Rules as are applicable to a District Judge
in the state in which the Appellate Tribunal is located.

3. Resignation and removal: The Presiding Officer of the Appellate Tribunal may, by a notice in writing under
his hand addressed to the Central Government or the State Government, as the case may be, which has appointed
him, resign from his office. The Central Government or the State Government, as the case may be, remove from office,
the Presiding Officer of the Appellate Tribunal, who

(i) has been adjudged as insolvent

(ii) has been convicted of an offence which in the opinion of the Central Government or the State
Government, as the case may be, involves moral turpitude

(iii) has become physically or mentally incapable of acting as the Presiding Officer

(iv) has acquired such financial or other interest as is likely to affect prejudicially his functions as the
Presiding Officer

(v) has so misbehaved or abused his position as to render his continuance in office prejudicial to the
public interest.

Provided however that the Presiding Officer shall not be so removed from his office for reasons mentioned in
iv and v except by an order of the Central Government or the State Government, as the case may be, after an inquiry
made by a serving or retired Judge of a High Court in which the Presiding Officer has been informed of the charges
against him and given a reasonable opportunity of being heard in respect of the charges and the person conducting
the enquiry files a report that the Presiding Officer ought to be removed.

Whereas in respect of i, ii, and iii the decision of the Government shall be based on convincing evidence or
documentary proof on the basis of a speaking order.

4. Residuary powers and power to relax rules

(i) Residuary Powers: Matters relating to the conditions of service of the Presiding Officer with respect
to which no express provision is made in these rules, shall be referred, in each case to the Central Government



[ 90T [1—&vs 3(i) ] IR T SIS : STHTERT 49

or the State Government as the case may be for its decision and the decision of the Central Government or the
State Government thereon shall be binding on the Presiding Officer.

(ii) Power to relax: The Central Government or the State Government as the case may be, shall have the
power to relax the provision of any of these rules relating to Presiding Officer.

3.3: Procedure for Appeal to Appellate Tribunal and Connected matters therewith
3.3.1 Appeal to Appellate tribunal

1. Limitation for filing appeal: Every appeal under section 70 of the Act, arising out of a decision of the
Adjudicating Officer appointed under section 68 of the Act, shall be filed within a period of 30 days from the date on
which the copy of the order against which the appeal is filed, is received by the appellant.

Provided however that the Appellate Tribunal may allow a maximum of another 30 days to entertain an appeal
if it is satisfied that there was sufficient cause for not filing the appeal within first 30 days.

2. Form and procedure of appeal

(i) Amemorandum of appeal shall be presented in Form X by any aggrieved person in the registry of the
Appellate Tribunal or shall be sent by registered post addressed to the Registrar.

(i) Amemorandum of appeal sent by post shall be deemed to have been presented in the registry on the
day it is received in the registry.

3. Contents of Memorandum of Appeal

(i) Every Memorandum of Appeal filed under Rule 3.3.1 (2) shall set forth concisely under distinct
heads, the grounds of such appeal and such grounds shall be numbered consecutively.

(i) It shall not be necessary to present separate memorandum of appeal to seek interim order or direction,
if the same is prayed for in the Memorandum of Appeal.

4. Manner of presentation of appeal or application or petition

(i) Every appeal or petition or application presented to the Appellate Tribunal shall be in English or the
local language of the state and shall be fairly and legibly type written or printed, in double spacing on one side
of standard petition paper, duly paginated, indexed and stitched together in paper book form.

(i) Appeal or petition or application shall be divided into paragraphs and shall be numbered consecutively.
5. Initialing alteration

Every interlineations erasing or correction or deletion in any appeal or petition or application filed
before the Appellate Tribunal shall be initialed by the party or his authorized agent in writing or the party’s
advocate presenting the same.

6. Presentation of appeal, petition or application

(i) Every appeal, petition or application shall be presented in triplicate by the appellant or the petitioner
or the applicant, as the case may be, in person or by his duly authorized agent in writing or by an advocate
duly appointed in this behalf and shall be accompanied, wherever applicable, with the stipulated fee.

(ii) Every appeal shall be accompanied by the certified copy of the impugned order.
7. Scrutiny of memorandum of appeal

(i) The Registrar shall endorse on every appeal the date on which it is presented under Rule 3.3.1 or
deemed to have been presented under that rule and shall sign endorsement.

(if) If on scrutiny, the appeal is found to be in order, it shall be duly registered and given a serial number.

(iii) If on scrutiny, the appeal or petition or application is found to be defective, the same shall, after
notice to the party, be returned for compliance and if within 21 days of receipt of such notice or within such
extended time as may be granted by the Registrar, the defect is not rectified, the Registrar, may, for reasons to
be recorded in writing, decline to register the appeal or petition or application.
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8. Ex-parte amendments

(i) In every appeal or petition or application, arithmetical, grammatical, clerical and such other errors may
be rectified on the orders of the Registrar under notice to the parties.

9. Service of appeal on the respondent

A copy of the Memorandum of Appeal and the paper book shall be served by the Registrar on the
Respondent as soon as they are registered in the registry, by hand delivery or by Registered post or speed
post.

10. Calling for records

On the admission of the appeal or the application or petition, the Registrar shall, if so directed by the
Appellate Tribunal, call for the records relating to the proceedings from the respective Adjudicating Officer
and re-transmit the same at the conclusion of the proceedings or thereafter.

11. Reply to the appeal by the Respondent

(i) Respondent may, within 30 days of service of notice of appeal file with the registry three complete
sets containing reply to the appeal along with the documents in a paper book form.

(ii) A copy of every reply and a copy of every document/material annexed to the reply, relied on by the
Respondent, shall be served on the appellant by the respondent.

12. Fee

(i) Every Memorandum of appeal shall be accompanied with a fee provided in sub-rule (ii) and such fee
shall be remitted in the form of crossed demand draft drawn on a nationalized bank in favour of “Registrar,
Food Safety Appellate Tribunal” payable at the station where the Appellate Tribunal is located.

(ii) The amount of fee payable in respect of appeal against adjudication orders passed under section 68
of the Act shall be as follows:

SI No. Amount of penalty imposed Amount of fee payable
1 Less than Rupees10,000/- Rs. 500/-
2. Rupees Ten thousand or more but less than Rs. 1,500/-

Rupees One lakh

3 Rupees One lakh or more Rs.1500/- plus Rupees 500/- for every
additional one lakh of penalty or
fraction thereof subject to a maximum
of Rs.5,000/-

3.3.2 General matters relating to Appellate Tribunal
1. Sitting hours of the Appellate Tribunal

The sitting hours of the Appellate Tribunal shall ordinarily be from 11:00 a.m. to 1:30 p.m. and from 2:30
p.m. to 5:00 p.m., subject to any order issued by the Presiding Officer.

Working hours of the Appellate Tribunal

(i) The office of the Appellate Tribunal shall remain open on all working days on which the State
Government Offices remain open and the working hours of the office of the Appellate Tribunal shall be as
applicable to working hours of the State Government in which the Appellate Tribunal is located.

(ii) The filing counter of the Registry shall remain open on all working days from 11:00 a.m. to 4:30 p.m.
2. Language of the Appellate Tribunal
(i) The proceedings of the Appellate shall be conducted in English or the local language of the state.
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(ii) No document filed in the proceedings before the Appellate Tribunal in any language other than
English, shall be accepted by the Appellate Tribunal unless the same is accompanied by a true copy of
translation thereof in English.

3. Official seal of the Appellate Tribunal

(i) The official seal of the Appellate Tribunal shall be such, as the Presiding Officer may from time to time
specify.
(ii) The official seal of the Appellate Tribunal shall be kept in the custody of the Registrar.

(iii) Subject to any general or special direction given by the Presiding Officer, the official seal of the
Appellate Tribunal shall not be affixed to any order, summons or other process, save under the authority in
writing from the Registrar.

(iv) The official seal of the Appellate Tribunal shall not be affixed to any certified copy issued by the
Appellate Tribunal, save under the authority in writing of the Registrar.

4. Format of direction or rule

Every direction, summons, warrant or other mandatory process shall be issued in the name of the
Presiding Officer and shall be signed by the Registrar or any other officer specifically authorized in that behalf
by the Presiding Officer, with the day, month and year of signing and shall be sealed with the seal of the
Appellate Tribunal.

5. Carry forward of cause list and adjournment of cases on account of non-sitting of the Appellate Tribunal

If by reason of declaration of holiday or for any other unforeseen reason, the Appellate Tribunal does
not function for the day, the Daily Cause List for that day shall, unless otherwise directed, be treated as the
Daily Cause List for the next working day, in addition to the cases already posted for that day.

6. Record of Proceedings

Case Diaries, in each appeal, shall be kept by the clerk-in charge in such form as may be prescribed by
the Presiding Officer and they shall be written legibly. The diary in the main file shall contain a concise history
of the appeal or petition or application, and the substance of the order(s) passed thereon.

7. Order sheet

(i) Order sheet shall be maintained in every proceeding and shall contain all orders passed by the
Appellate Tribunal from time to time.

(ii) Order sheet shall also contain the reference number of the appeal or petition or application, date of
order and all incidental details including short cause title thereof .

8. Calling of cases in the Appellate Tribunal

Subject to any direction that may be given by the Presiding Officer, the clerk-in-charge shall call the
cases listed in the cause list in the serial order.

9. Issue of notice

(i) Where notice of an appeal or petition or application is issued by the Appellate Tribunal, copies of the
same, the Affidavit in support thereof and the copy of other documents filed therewith, if any, shall be served
along with the notice on the other side.

(ii) The aforesaid copies shall show the date of presentation of the appeal or petition or application and
the name of the advocate of such party, with his full address for service and the interim order, if any, made
thereon.

(iii) The Appellate Tribunal may order for issuing notice in appropriate cases and also permit the party
concerned for service of the said notice on the other side by private service and in such case, deliver the
notice to such party and it is for such party to file affidavit of service with proof.
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10. Summons

Whenever summons or notice is ordered by private service, the appellant or applicant or petitioner as
the case may be, unless already served on the other side in advance, shall arrange to serve the copy of appeal
or application or petition by registered post or courier service and file affidavit of service with its proof of
acknowledgment before the date fixed for hearing.

11. Steps for issue of fresh notice

If any notice is returned unserved in the circumstances not specified in Rule 3.3.3 (9) that fact and the
reason thereof shall be notified immediately on the notice board of the Registry. The appellant or applicant or
petitioner shall within seven days from date of such notification takes steps to serve the notice afresh.

12. Consequence of failure to take steps for issue fresh notice

Where after a summon has been issued to the other side and returned unserved and the appellant or
applicant or petitioner, as the case maybe, fails to take necessary steps within a period as ordered by the
Appellate Tribunal from the date of return of the notice on the respondent/s, the Registrar shall post the case
before the Appellate Tribunal for further directions or for dismissal for non-prosecution.

13. Default of appearance of respondent and consequences

Where the respondent, despite effective service of summons or notice on him does not appear before
the date fixed for hearing, the Appellate Tribunal may proceed to hear the appeal or application or petition ex
parte and pass final orders on merits.

14. Filing of objections by respondent

(i) The respondent, if so directed by the Appellate Tribunal, shall file objections or counter within the
time allowed by the Appellate Tribunal. The objections shall be verified as an appeal or petition and wherever
new facts are sought to be introduced for the first time, leave of the Appellate Tribunal shall be obtained.

(if) The respondent, if permitted to file objections or counter in any proceeding shall also file three
copies thereof after serving copies of the same on the appellant or applicant or the petitioner or their Advocate
on record or the authorized representative, as the case may be.

15. Inspection of records

The parties to any proceedings before the Appellate Tribunal or their Advocate or the authorized
representative may be allowed to inspect the records of such proceedings by making an application in that
behalf to the Registrar and paying the prescribed fee for such inspection.

16. Grant of inspection

(i) An application for inspection of record under Rule 3.3.3 (15) shall be in the prescribed form and
presented at the filing counter of the Registry between 10:30 a.m. and 3:00 p.m. on any working day and three
days before the date on which the inspection is sought, unless otherwise permitted by the Registrar.

(if) The Registry shall submit the application with its remarks before the Registrar, who shall on
consideration of the same, pass appropriate orders.

17. Fee payable for inspection

Fee as may be specified by the Food Authority shall be payable on any application for inspection of
records of a pending or decided case. Such fee shall be paid by way of Demand Draft to be drawn in favour of
“Registrar, Food Safety Appellate Tribunal” and payable at the place where the Appellate Tribunal is located.

18. Mode of inspection

(i) On grant of permission for inspection of the records, the Registry shall arrange to procure the records
of the case and allow inspection of such records on the date and time fixed by the Registrar between 10:30 a.m.
and 12:30 p.m. and between 2:30 p.m. and 4:30 p.m. in the immediate presence of an officer authorised in that
behalf.

(ii) The person inspecting the records shall not in any manner cause dislocation, mutilation, tampering
or damage to the records in the course of inspection.
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(iii) The person inspecting the records shall not make any marking on any record or paper so inspected
and taking notes, if any, of the documents or records inspected may be done only in pencil.

(iv) The officer of the Registry supervising the inspection may at any time prohibit further inspection,
if in his opinion, any of the records are likely to be damaged in the process of inspection or the person
inspecting the records has violated or attempted to violate the provisions of these rules and shall immediately
make a report about the matter to the Registrar and seek further orders from the Registrar.

19. Maintenance of Register of Inspection

The Registry shall maintain a Register for the purpose of inspection of documents or records and shall
obtain therein the signature of the person making such inspection on the Register as well as on the application
on the conclusion of inspection.

20. Application for production of documents and form of summons

(i) Except as otherwise provided hereunder, discovery or production and return of documents shall be
regulated by the provisions of Civil Procedure Code, 1908.

(if) An application for summons to produce documents shall set out the document/s production of
which is sought; the relevancy of the document/s and in case where the production of a certified copy would
serve the purpose, whether application was made to the proper officer and the result thereof.

21. Suo motu summoning of documents

Notwithstanding anything contained in these rules, the Appellate Tribunal, may, suo motu, issue
summons for production of public documents or other documents in the custody of a public officer.

3.3.3:Powers and functions of the Registrar and related matters

1. The Registrar shall discharge his functions under the general superintendence of the Presiding
Officer. He shall discharge such other functions as are assigned to him under these rules by the Presiding
Officer.

2. The Registrar shall have the custody of the records of the Appellate Tribunal.
3. The Registrar shall have the following powers and functions viz.
(i) registration of appeals, petitions and applications;

(ii) to receive applications for amendment of appeal or the petition or application or subsequent
proceedings

(iii) subject to the directions of the Presiding Officer, to fix date of hearing of the appeal or other
proceedings and issue notices thereon

(iv) to order grant of copies of documents to parties to proceedings.

(v) to dispose of all matters relating to the service of notices or other processes, application for
the issue of fresh notice or for extending the time for or ordering a particular method of service on a
respondent including a substituted service by publication of the notice by way of advertisement in the
newspapers.

(vi) to requisition records from the custody of the Adjudicating officer or any other authority.
4. Preparation and publication of daily cause list:

(i) The Registry shall prepare and publish on the Notice Board of the Registry before the closing
of working hours on each working day, the cause list for the next working day and subject to the
directions of the Presiding Officer, listing of cases in the Daily Cause List shall be in the following order
of priority: cases for “pronouncement of orders”

(a) cases for “clarification”
(b) cases for “admission”

(c) cases for “orders or directions”
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(d) part-heard cases, latest part-heard having precedence
(e) cases posted as per numerical order or as directed by the Presiding Officer

(ii) The title of the daily cause list shall contain the number of the appeal or petition or application
number, the day, date and time of the sitting of the Appellate Tribunal and the Coram indicating the name
of the Presiding Officer.

(iii) Against the number of each case listed in the daily cause list, the following shall be shown
namely

(iv) the name/s of the advocate/s appearing for both sides and setting in brackets the details of
the parties whom they represent

(v) the names of the parties, if unrepresented, with their details in brackets

(vi) The objections and special directions, if any, of the Registry shall be briefly indicated in the
daily cause list in remarks column, whenever compliance is required.

3.3.4: Orders of Appellate Tribunal and related matters

1. Order

(i) Every order of the Appellate Tribunal shall be signed and dated by the Presiding Officer. The
Presiding Officer shall have powers to pass interim orders or injunction, subject to reasons to be recorded in
writing, which he considers necessary in the interest of justice.

(ii) Orders shall be pronounced in the sitting of the Appellate Tribunal by the Presiding Officer
(iii) Reading of the operative portion of the order shall be deemed to be pronouncement of order.

(iv) When orders are reserved, the date for pronouncement of order shall be notified in the cause list
which shall be a valid notice of intimation of pronouncement.

2. Communication of orders

A certified copy of every order passed by the Appellate Tribunal shall be communicated to the
Adjudicating Officer and to the parties, as the case may be.

3. Publication of orders

The orders of the Appellate Tribunal, as are deemed fit for publication in the press may be released for
such publication on such terms and conditions as the Presiding Officer may specify.

4. Making of entries

Immediately on pronouncement of an order by the Presiding Officer, the Registrar shall make necessary
endorsement on the case file regarding the date of such pronouncement and the nature of disposal and shall
also make necessary entries in the diary maintained by him.

5. Indexing of case files after disposal

After communication of the order to the parties or their counsel, the Registry shall arrange the records
with pagination and prepare in the Index Sheet in such form as may be prescribed by the Appellate Tribunal.
He shall affix initials and then transmit the records with the Index to the records room.

6. Copies of ordersin library
(i) The Officer in charge of the Registry shall send copies of every final order to the library.

(ii) Copies of all final orders received in each month shall be kept at the library in a separate folder,
arranged in the order of date of pronouncement, duly indexed and stitched.

7. Removal of difficulties and issue of directions

Notwithstanding anything contained in these rules, wherever the rules are silent or no provision is
made, the Presiding Officer may issue appropriate directions to remove difficulties and issue such order or
circulars to govern the situation or contingency that may arise in the working of the Appellate Tribunal.
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FORMI
FORM OFAFFIDAVIT

Seizure of books of account and other documents
(Refer Rule 2.2.2)

I, son of/wife of/daughter of Mr. , aged about years and residing at

do hereby solemnly affirm and sincerely state as follows:

1 I am the sole proprietor/Partner/Director/employee of Private Ltd/Limited (here give the

name of the firm or Company) having its Office/carrying on business//Registered Office at

2. | say that on at about ___a.m./p/m., the Food Safety Officer, (here give the area of
operation of the Food Safety Officer) inspected/searched the premises at where | am/
Private Ltd./Limited is carrying on business. During the course of such inspection/search, the Food

Safety Officer has seized certain books of account and documents relating to the business.

4. |say that the books of accounts and other documents seized during the inspection/search are required for carrying
on business and hence it is necessary that they be returned to me immediately.

5. Atmy request, the Food Safety Officer has agreed to return the books of account and other documents so seized
during the inspection/search, subject to my providing him extracts or copies of such books of account and other
documents. The Food Safety Officer has given me the details of the extracts or the copies required by him.

6. | say that | have caused the extracts/copies so required to be taken in the presence of the Food Safety Officer/
(name) an officer working in the department of the Food Safety Officer.

7. I confirm and declare that the extracts/copies annexed to this Affidavit are the true, authentic and genuine extracts/
copies of books of account/other documents seized on and in confirmation thereof, | have initialed each
page of such extracts/copies.

8. I am aware that based on the solemn declarations given in this Affidavit, the Food Safety Officer has agreed to return
the books of accounts and other documents seized as aforesaid on

9. I hereby undertake to produce the books and accounts and other documents or any part thereof at any time as may
be required by the Designated Officer or by the Food Safety Officer or before any inquiry proceedings or before any
adjudication proceedings that may be initiated by the Food Safety Officer against me or against Private
Ltd./Limited or both..

(SIGNATURE OF THE DEPONENT)
Solemnly affirmed and

signed before me this of

Judicial First Class Magistrate.

Notary Public
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FORMII
SEIZUREMEMO
[Refer Rule 2.3.1]
In exercise of the power delegated to me under section38 of the FSS Act, | hereby seize/detain the under mentioned

food products/documents which contravene the provision of section of this Act
at the premises of M/S

SI.No. Name of the products Batch No. No of units Qty in Kkgs.

1
2
3.
4
5

The detention/seizure has been made and the inventory has been prepared in presence of the following witnesses.
Name and address of the witness signature.

1

2.

The products detained/seized have been duly sealed and are left in the custody of Shri.

with the
instruction not to tamper with the seals and not to dispose of the products till further order.
Signature of Manufacturer/dealer Signature of Food Safety Officer
Name
Place

Date:
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FORM 11|

FORM OF ORDER OF SEIZURE
[Refer Rule 2.3.2.(1)]

To

(Name and address of the Food Business Operator)

Whereas below mentioned articles of food....intended for sale which is in your possession appears to me to be adulterated/

misbranded under in violation of section of FSS Act:

SI.No. Name of the products Batch No. No of units Qty in kgs .
1

2

3

4

5.

Now therefore under clause (c) of sub-section (1) of section 38 of the Food Safety and Standards Act, 2006 (34 of 2006),
I hereby direct you to keep in your safe custody the said sealed stock subject to such orders as may be issued subsequently
in relation thereto.

Food Safety Officer

Area......oconneennnn
Place:
Date:
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FORM IV
[Refer Rule 2.3.2.(2)]

FORM OF SURETY BOND

Know all men by these present thatwe (i) .................... sonof ............... residentof ........ and (ii) ...... son of
........... residentof ................proprietors/partners/employees of Messrs ..........hereinafter called the Food Business
Operator (s) and (iii).............. sonof........... residentof ....... and (iv) ......... sonof.......... residentof............. hereinafter
called the surety/sureties are held and firmly borne up to the President of India/Governor of......... hereinafter called the
governmentinthesumof .............. rupees to be paid to the government, for which payment will and truly be made.

We firmly bind ourselves jointly and severally by these presents.

Signedthis............. dayof .......ccoeennnn whereas Shri............... Food Safety Officer has seized.......... (here, insert
the description of materials together with number/quantity and total price hereinafter referred to as the said article) from
........... (specify the place);

Whereas on the request of the Food Business Operator(s) the government has agreed to keep the said article in the
safe custody of the Food Business Operator(s) executing a bond in the terms hereinafter contained and supported by
surety/ two sureties which the Food Business Operator(s) has/have agreed to do. Now the condition of the above written
obligation is such that if in the event of the Food Business Operator(s) failure to produce intact the said article before such
court or Authority and on such dates(s) as may be specified by the said Food Safety Officer from time to time the Food
Business Operator(s) and /or the surety/sureties forthwith pay to the government on demand and without a demur sum of
......... rupees and there after the said bond will be void and of no effect. Otherwise the same shall be and remain in full
force and virtue.

These presents further witness as follows:

(i) The liability of the surety/sureties hereunder shall not be impaired or discharged by reason of time being granted
by or any forbearance, act or omission of the government whether with or without the knowledge or consent of
the sureties or either of them in respect of or in relation to all or any of the obligations or conditions to be
performed or discharged by the Food Business Operator(s). Nor shall it be necessary for the government to sue
the Food Business Operator(s) before suing the sureties or either of them for the amount due, hereunder.

(i) This Bond is given under the Food Safety and Standards Act,2006 for the performance of an Act in which the
public are interested.
(iiiy The government shall bear the stamp duty payable on these presents.
In witness whereof these presents have been signed by the Food Business Operator(s) and the surety/sureties the
day hereinabove mentioned and by Shri............... on behalf of the President of India on the date appearing below against
his signature.

Witnesses:
Lo, (Signature)
(Nameand address)..............c.ceveee.
2 (Signature)
(Nameand address)..............c.ceveee.
Signature..............ooe.ell (Food Business Operator).........
Signature..............ooeeall (Food Business Operator).........
Signature..........cooeeenian (Surety).........
Signature..........cooeeenian (Surety).........

for and on behalf of the
President
of India / governor of state of.

Signature.........coeeiiiiiniin,
(Designation).........
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FORMVA

FORM OF NOTICE To THE Food Business Operator
(Refer Rule 2.4.1. (3))

Dear Sir/s/ Madam:

I have this day taken the samples of food from premises/shop/marketof ................... situatedat .................... as
specified below to have the same analysed by the Food Analyst for

Details of food:

Code number:

Parameter to be tested:

As per the FSSAI Standards the following parameters are required to be tested

Specific test to be performed if any

Place: (Sd/-) Food Safety
Officer/Authorized Officer.

Date:

Address:

Acknowledgement:

Sign of Food Business Operator

Witnesses

Witnesses
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FORMVB

(form of notice to be given by purchaser)
(Refer Rule 2.4.4 (2))

Dear Sir/s/ Madam:
I have this day taken the samples of food from premises/shop/ market of ...................
specified below to have the same analysed by the Food Analyst for
Details of food:

Code number:

Parameter to be tested:

Place:
Date:
Address:
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FORMVI
MEMORANDUM TO FOOD ANALYST

From
................. Date:
To
Food Analyst
MEMORANDUM
(Refer Rule 2.4.1(11))
1 The sample described below is sent herewith for analysis under ___ of __ of section of Food Safety and

Standards Act, 2006
() Code Number

(i) Date and place of collection
(i) Nature of articles submitted for analysis
(iv) Nature and quantity of preservative, if any, added to the sample.

2. A copy of this memo and specimen impression of the seal used to seal the packet of sample are being sent
separately by post/courier/hand delivery (strike out whichever is not applicable)

(Sd/) Food Safety Officer
Address:



62 THE GAZETTE OF INDIA EXTRAORDINARY [PART 11—SkEc. 3(i)]

FORMVIIA
[Refer Rule 2.4.4(6)]
REPORT OF THE FOOD ANALYST

Report No.

Certified that | (name of the Food Analyst) duly appointed under the provisions of Food Safety and
Standards Act, 2006 (34 of 2006), for (name of the local area) have received from * a sample of :
bearing Code number and Serial Number of Designated Officer of area* on (date of receipt of

sample) for analysis.
The condition of seals on the container and the outer covering on receipt was as follows:
Intact/damaged/missing (delete where inapplicable)

I found the sample to be ........ (category of the sample) falling under item No.____ of Chapter 5 of Food Safety and
Standards Regulations. The sample was in a condition fit for analysis and has been analysed on (give date of
starting and completion of analysis) and the result of its analysis is given below/ was not in a condition fit for analysis for
the reason given below:

Reasons:
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Analysis Report
Refer Rule 2.4.2 (5)
(i) Sample Description (What it contains)

Sl. Quality Nature of method of test used Result Prescribed standards

No. characteristics as per(a) provisions of
the FSS Act, Rules and
Regulations

1

2.

3.

4,

5.

6.

Report (sample wise)
-adulterated/misbranded/within norms/ violates provision of .................... (delete where not applicable)

-any other observations

Signed this day of 20

Address: (Sd/-) Food Analyst.

* Give the details of the senders
** Strike out whichever is not applicable
*** \When opinion and interpretation are included, document the basis upon which the opinions/interpretations
have been made.
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FORMVIII
[Refer Rule 2.4.6 (1)]
FORM OFAPPEAL BEFORE THE DESIGNATED OFFICER
APPEAL BEFORE THE DESIGNATED OFFICER
(PLACE)
In the matter of appeal under section 46 (4) of The Food Safety and Standards Act 2006 (34 of 2006)
AND

In the matter of appeal against the report dated from the Food Analyst

1. No. and date of the report of the Food Analyst against which the appeal is being preferred
2. Brief details of the facts and the grounds on which the report is being challenged

3. Relief being claimed

Signature of Appellant
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FORMNO. IX
(Form of Nomination — Refer rule 2.5.1)
NOMINATION OF PERSONS BY ACOMPANY

Being the proprietor or a signatory authorized by the board of directors of the company in terms of Rule 3.5.1 (2), |
do hereby gives notice that the following persons(s) is/are nominated as the person(s) in charge of establishment, branch
or the unit mentioned against the name of the person(s) and shall be responsible and liable for food safety or any
contravention of the Act and rules/regulations or directions issued thereunder in respect of the concerned establishment/
branch/unit.

The person(s) shall take all such steps as may be necessary to prevent the commission by the Company of any
offence under and comply with the provisions of Food Safety and Standards Act, 2006 and the Rules and Regulations
made thereunder.

Branch wise/office wise nomination.

Establishment/branch/unit name Name and Sign of Person i/c

1 1

2. 2.

3 3

A certified copy of the resolution of the board regarding the authorized signatory, dated s enclosed.
Place: For Ltd./Private Ltd.

Date:

1. Authorized signatory of the company

Place:
Date:
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FORMX
(Refer Rule (i) of 3.3.1 (2))
FORM OFAPPEAL
BEFORE THE FOOD SAFETYAPPELLATE TRIBUNAL
(PLACEOFTHE TRIBUNAL)
In the matter of Food Safety and Standards Act, 2006 (34 of 2006)
AND
In the matter of appeal against the order dated ____ passed by the Adjudicating Officer, (Place)
APPEAL NO. OF

AB. . Appellant

Vs

CcD Respondent

For use in Appellate Tribunal’s office

Date of presentation in the registry

Date of receipt by post

Registration No.

Signhature

(Registrar)

INDEX
(Specimen Index)

SINo. EXHIBIT PARTICULARS Page No.
1 Memorandum of Appeal
2. A Copy of the Show Cause Notice dated issued by the Adjudicating Officer
3 B Copy of the Reply dated __ sent by the Appellant to the Show Cause Notice.
4. C Copy of the letter dated ___ sent by the Appellant to the Adjudicating Officer
5. D Copy of the impugned order dated

MEMORANDUM OFAPPEAL
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1.  Particulars of the Appellant
(i) Name of the Appellant: AB

(i) Address of the Appellant:
(iii) Address for service of all notices
(iv) Telephone/Fax No.
E-mail address, if any
2. Particulars of the Respondent
(i) Name of the Respondent : C.D.
(i) Address of the Respondent:
(iii) Address for service of all notices
(iv) Telephone/Fax No.
e-mail address, if any
3. Jurisdiction of the Appellate Tribunal
The Appellant declares that the matter of appeal falls within the jurisdiction of the Appellate Tribunal.
4. Limitation
The Appellant further declares that the appeal is within the limitation as prescribed in Rule 3.3.1 (2)
5. Eacts of the case

Here give a concise statement of facts of the case and grounds of appeal against the specified order, in a chronological
order, each paragraph containing as neatly as possible as separate issue, fact or otherwise)

6. Relief(s) sought

In view of the facts mentioned in paragraph 5 and the grounds on which the impugned order is challenged, the
Appellant prays for the following relief(s)

(Here specify the relief(s) sought and the legal provision, if any, relied upon)

7. Interim relief(s) sought (if prayed for)
Pending the final decision in the appeal, the Appellant seeks the following interim relief (s).

(Here specify the interim relief(s) prayed for and the reasons therefore)

8. Matters not pending with any other court

The Appellant further declares that the matter regarding which this appeal has been filed, is not pending before any
court of law or any other authority or any other Tribunal.

9.  Particulars of fee paid
() AmountoffeeRs._
(i) Name of the bank on which
the Demand Draftisdrawn___ Bank
(iii) Demand draft No. and date
10. Details of Index

An index containing the details of the documents relied upon is enclosed.
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11. Listof enclosures

(Signature of the Appellant)

VERIFICATION

I, son /wife/daughter of Mr. being the Appellant do hereby verify that the contents
of paragraphs 1 to 11 are true to my personal knowledge and belief and that | have not suppressed any material fact.

(Signature of the Appellant)

Place: Date:

[F.No. P15017/20/2009-FSSAI(Pt)

(Dr. Arun Kumar Panda)
Joint secretary

To

The Manager,
Gouvt. of India Press,
Mayapuri,

Delhi.



